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my effort is to find out a solution to
the problem and I want your coopera-
tion to find out a solution, to see if
what we have suggested is enough ar
not.

SHRI BHUPESH GUPTA : Charity
begins at home. Mr. Nijalingappa has
defected to the Jan Sangh and the
Swatantra.

SHRI Y. B. CHAVAN: Probably
you want him to defect to your party.

SHRI BHUPESH GUPTA : No, no.
1 am not saying it.

SHR]I A. G. KULKARNI (Maharash-
tra) : You are too much hopeful of
Mr. Giri.

SHRI Y. B. CHAVAN : Therefore,
the concrete recommendations which
are made, really speaking, are in the
legislative field. . .

SHRI B. K. P. SINHA (Bihar) : Has
not Mr. Giri defected to the Muslim
League, to the Akali Dal, and to so
many other communal parties?

SHRI Y. B. CHAVAN: I am not
answering questions on ™r, Giri. 1
am discussing the report of the Com-
mittee on Defections.

Therefore, Madam, the major fleld of
recommendations that the Committee
has made is the legislative measures
that this Parliament should undertake.
One recommendation is about the size
of the Council of Ministers. The
second is about barring the Members
who have defected from the party in
terms of the definition that the Com-
mittee has given. The third is that
the Chief Minister of a State or the
Prime Minister of the country should
be members of the Lower House and
not of the Upper House. These are
the three major recommendations of
this Committee. I personailly feel that
most of the Members or rather a majo-
rity of the Member who svoke, indi-
cated their support to these recommen-
dations. Naturally this report will be
discussed in the other House also.
After we know the views of the Mem-
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bers of the Lok Sabha—we have
known the views of the Members of
this House—the Cabinet will certainly
think very seriously about these re-
commendations, anq then we propose
to come before this honourabie House
with a proper legislation. I hope we
will receive the necessary support at
that time.

THE DEPUTY CHAIRMAN : There
{s one amendment in the name of Mr.
Chandrasekharan. . .

SHRI BHUPESH GUPTA : Madam,
I expected to hear more from Mr.
Chavan. He is the inventor of Aya
Ram and Gaya Ram.

THE DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, there are few who can
compete with you.

Mr. Chandrasekharan is not here.
There is an amendment in his name.
I shall put his amendment to vote.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : The Home Minister has
accepted the amendment.

SHRI Y. B. CHAVAN : No, no. (In-
terruption.) At the same time I do
not want to go with any mandate of
this House. The whole matter has to
be discussed in the other House.

THE DEPUTY CHAIRMAN : The
question is :

3. “That at the endq of the motion,
the following be added, namely : —

‘and  having considered 1ihe
same, this House is of opinion that
immediate legislation be under-
taken to prevent defections.’”

The motion was negatived.

THE SALARIES AND ALLOWANCES
OF MEMBERS OF PARLIAMENT
(AMENDMENT) BILL, 1969.

THE MINISTER OF PARLIAMENT-
ARY A¥FFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHURA-
MAIAH) : Madam, I move :

“That the Bill further to amend
the Salaries and Allowances of
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Members of Parliament Act, 1954, as
passed by the Lok Sabha, be taken
into consideration.”

During the last session I made a
statement on the floor of this House
indicating the decisions of the Govern-
ment on the recommendations of the
Joint Committee on Salary, Allowances
and Other Amenities to Members of
Parliament. During the course of that
statement I said that in respect of two
matters the Government proposed to
bring forward a legislation. One of
them is in regard to the increase of
the daily allowance from Rs. 31 to
Rs. 51, and the other is in regard to
a certain travel facility and the travel
facility that I indicated was a facility
to travel by air by paying the differ-
ences between the first class train fare
and the air fare. The Bill as introduc-
ed in the Lok Sabha reflected that
position. During the course of the
discussions in that House, however,

certain amendments were moved ond |

-accepted by the Government the result
of which is now obvious in the Bill
before this honourable House. I may
summarise the position in the follow-
ing manner. The position as emerges
in the Bill as accepted by the other
House is as {follows. While the in-
crease in the daily allowance {rom
Rs. 31 to Rs. 51 will remain, in regard
to the travelling allowance the follow-
ing alterations have been made :

In addition to whatever facilities
the Members have for travel, the Bill,
by a new Secion, 6A, which is in
Clause 5 of the Bill, gives certain
other facilities, That is to say, Mem-
bers can travel in first class air-condi-
tioned on paying the difference bet-
ween the first class and the First class
air-conditioned fares. That is one.

Secondly. . .

st yRREEn  (IATIET) ¢ dew,
AT UF e ATE AT 3 | gfaam
FT HI2T 41...

Segvmafa : ;1 @3 § a9 ?
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W} AT ;. AT A HTIR
41

‘o7 FTAY FTiaF qrved AN faw T
Fr drare} F W wT O &, (e
Ty F agr FF, g, A7
TRIfT adT SR AAE 9T AT TATHAT
¥ grawfas semar @iy ¥, «fEE
F T FAA F FEAATEF ST
T 1’

dew, § =ear g fr gaar duar W
933 a1l 1T aHE F |

IeaTrafa : &5 guH fagr )
T TAARIN :

“The State shall within the limits
of its economic capacity and develop-
ment, make effective provision for
securing the right to work, to edu-
cation and to public assistance in
cases of unemployment, old age,
sickness and disablement, and in
other cases of undeserved want.”

gu fraza 2 fr sfqam w1 ot 93
IR & TF AW AT TF O 1A
¥ forg a1g %Y syaedr g FL, [ &
fora U Y SAIEaT TE KX, 14 G A%
¥ faanfodt & fog A o atfkam
forar % sgaeqr AEf FL, AT aF FA W
F T E97 T geedt ¥ ifw wa @
qQIT, IZ NgT: qfIaH F I ATV
AT AT FT IoATT FLAT R |

THE DEPUTY CHAIRMAN : That
will do.

) IR : @fEg § ¥y
fargar & g fragy F&=m & 109
qFR #7192 fegma 7 fF gR @
fadus ST afag & & W AN aFT T
Fia a7 qfaa & v A § g
FE I T AgFH G IE IqF II®
g d9g-asef ¥ wa ar 9K
gfaarell #1 ag@ & a@ FT FHA
AT AT ALY |
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THE DEPUTY CHAIEMAN : I hope
Members would not rise on such
pomts of orders. .

ot TRARWN : Few, ¥ Fqwd &1 T
g, #ifF wQ qroit § a5 whyT 7% 2 v
¥ 999 a5t § qTIH 9EAT FU A1 )

SHRI
Madam. . .

K. RAGHURAMAIAH :

St UL © GITW, 3T T HITHT
T FFeqr g ?

THE DEPUTY
have ruled it out.

CHAIRMAN : 1

- . [

St qRAR@N © F TJqIEF ar
F1T & T fHan ams 4 grefr of, o |
o 7l 997 @ § | !

(Interruptions.)

SHRI K. RAGHURAMAIAH : The
second facility I was referring to 1s
every Member, when he travels by
first class, under this clause, will he
entitled to take one person travell- !
ing by third class. (Interruptions) I
will answer® your point also. The
third facility 1s, the spouse of a
Member is entitled to travel from the
place of residence to Delhi during
each Session and back by first class.
The other thmg is, at present during
the Budget Session twice and durlng
the other Sessiofis once only a Mem-
ber can go by air in respect of which
he will be said full air fare. Al<o as |
the Act now stands the Member can
only go to his wusual place of resid-
ence. It has been represented to
Government that this is causing con-
siderable inconvenience to many
Members who need not necessarily
€0 to their usual place of- residence
but would like to go to a place shor-
ter i distance, which is more econo-
mical to the Government. During the
discussions i1n the other Hgpuse, many
Members felt that it is much beiter
to leéave the choice to the Member
himself where to ¢n. So the provi-
sion has been enlarged to enable a
Members to go four times during a
Session extending beyond 75 days and |
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twice in each of the other Sessions
wherever he likes in India. The ques-
tion is put when so many other pro-
blems are there, why are we now tak-
ing up allowances of the Members. I
may bring to the notice of Shri Raj-
narain that 1t 1s not out of any whim
or fancy that we are Joing it. He
must be aware that there was a Joint
Select Committee of both the Houses
ang it did recommend certain points
unanimously and certain others by
majority. I would now show him why
we have taken this decision. It is
true that in the case of increase in
D. A, from Rs 31 to Rs. 51 it was one
of the recommendations of the majo-
rity. It is not the whim and fancy
of the Government. The majority of
the parties were represented in that
and the majority determwned that to
enable Members to function and dis-
charge their duties effectively there
should be an increase in the D. A,
because of various reascns, like the
increase in the cost of living, ete. That
majority decision we have carried
out. You may ask why we have not
accepted the unanimous recommen-
dations only? The unanimous re-~
commendations have advocated cer-
tain facilities being given. The Gov-
ernment have gone through them very
carefully and have come to the con-
clusion that some of them are not
practicable, some of them cost more
money, some of them can well be
provided by a Member himself. Take
for instance, the facilities required
for a stenographer. The unanimous

recommendation was that general
assistance shall be given to each
Member. How is it to be done? Is

it to be done by providing a steno-
grapher to each Member separately or
is it to be done by providing a pool
of stenographers for a group of Mem-
bers ? 1Is it a practicable proposition
to have a pool ? After all one Mem-~
ber is as much entitled as the other
to have stenographic Assistance at the
time he chooses. So a pool is not prac-
ticable. There will be so much of
conflicting interests. "If on the other
hand the intention is to provide each
Member with a stenographer, the
House can imagine the enormous ex-
penditure it will involve. There are



3949 Salaries & allowances of

similar other facilities. Therefore,
the Government thought that in order
to really implement the unanimous
recommendations but in a practicable
way, the amount of DA should be in-
creased. It vgill enable the Members
to provide for themselves 1n any man-
ner exactly the facilities the Com-
mittee recommended 1n its unanimous
recommendations Also I would show
that even i regard to the unanimous
recommendations, it i1s not as though
we can implement them without any
cost to the Government 'The burden
on the tax-payer remains the came
Evaluation has been done of the vari-
ous recommendations and it 1s found
that the unanimous recommendations
will cost the Government an nihal
expenditure of Rs. 2°19 lakhs and a
recurring expenditure of Rs. 5218
lakhs The recommendat o as now
adopted by the Government and im-
plemented 1n the Bill, and aiso cer-
tain others which are to be imvlement-
ed by executive orders will cost the
Government 1mitially Rs. 2°9 lakhs
and recurring expenditure of Rs 52.58
lakhs. So it 1s not as thcugh the
Government is giving to Members
anything really more than what
substance the Committee 1 1ts
unanimous recommendat:ons has
asked for. I would say that it is not
the intention of the Government to en-
rich the Members. The Government
is aware that the Members need cer-
tain facilities and therefore Govern-
ment trust that this additional amount
which 1s given by way of extra DA
will be utilised by Members to have
such facilities as are necessary One
of the recommendations was to give
postal stamps of the value of Rs 1200
Instead of giving cash, why not give
free postage, somebody said Postage
does not come from the heavens. Their
value has to be debited to the Gov-
ernment. I repeat, Madam, that it is
the intention of the Government that
the Members should be able to utilisz
this extra allowance in order that
they may have the facilities which
will enable them to discharge their
duties to the Parliament and to the
country more effectively and in a
manner befitting the dignity of Mem-
bers of the House. Madam, I move

[13 AUG. 1969]

J

Members of Parliament 3950

(Amdt ) Bill, 1969

The question was proposed.

SHRI DAHYABHAI V PATEL:
(Gujarat) : I thought Mr. Bhargava
was moving an amendment.

SHRI M. P. BHARGAVA (Uttar
Pradesh) : It will he at the amend-
ment stage.

SHRI DAHYABHAI V.
Madam, I am grateful to 1he hon.
Minister for the clarfication that he
has offered, which should make things
easter and simpler for Members to
understand

PATEL :

I had the honour of bewng one of
the Members of the Joint Committee,
and the Jomnt Committece took into
account the difficulties that Members
experienced 1 discharging  their
duties, and all the suggestions that
were made were from the point of
view of helping the Members to dis-
charge their functions as ILIembers of
Parliament.

For instance, stenographical assist-
ance has been discussed. In this con-
nection may I mention in passing,
Madam, that Parliament has agreed to
this 1n principle?  Therefore, a cer-
tain number of stenographers are pro-
vided both for the Lok Sabha and for
the Rajya Sabha. Whilz the Rajya
Sabha Secretariat, I must say, gene-
rally has been very helpful and has
been paying personal attention to
many matters of convenience of Mem-
bers, in the matter of stencgraphical
assistance, T must say, 1t has been dis-
appointing ; the stenographers’ pool-
—or whatever you call 17—iI1s a train-
ing pool for new hands to learn. And
once they learn, they are either shift-
ed from there and posted to some
Secretary, Joint Secreta:y or some-
where in the Rajya Sabha Secretariat,
or they are sent abroad One of the
good men who was tramed here who
did Hindi and English stenography,
has been sent abroad to our Embassy
in Nepal Now this has been my ex-
perience. My objection is not to their
being shifted from one place to
another or to their beinz sent abroad

| provided the Members of Parhiament
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get good substitutes in thewr places.
This should not be made the training
ground for stenographers A Member
of Parliament’s duty 1s 1mportant
They would like to have their letters
typed correctly. They would not like
to be the trainers of typists and setno-
graphers who, when trained, are taken
away elsewhere As said, I am not
against their being taken away, but
the pit 1s we get third g.ade men mn
their places. We get new men every
second session, which 1s rather not
convenlent to us. Besides. one thing
may be remembered; there are so
many Members, but the number of
stenographers  provided is small
Madam, there 1s the general atmos-
phere also. I am not blaming anvyone
personally, but the general atmos-
phere generated by v fiiends here of
going slow and doing less work in the
same perlod also Dpervades there
which is not good. One simple faci-
lity, which we used to have hrre and
which was satisfactory once, the faci-
lity of delivering our letters written
from here to the Ministers that also
has been curtailed. I wrote a letter
to Mr. Bhagwat: addressing it to
‘Transport Bhavan’ because there lay
his office as Minister. They said that
they would not send it. Now this 1s
absurd On Government business 1
get a letter from a Minister I send
an answer Some new man, an under-
ling, comes and says, “This letter
cannot be delivered.,” This 1s wrong
T say that letfers sent by Members of
Parltament on official business to
Ministers and Government oflficers
round about here must be delivered by
the Rajya Sabha Secretaviat I object
to curtallment of this privilege. Mem-
‘bers of Parliament are supposed to be
assisted and helped in their work This
arbitrary sort of curtailment of our
privilege 1s not right. Vadam, this 1s
just a small matter I mention in pass-
mng.

I quite agree when the hon Minis-
ter said that it is not to ‘enrich’ Mem-
bers—I am sure he used that word
How 1s a Member going to be enriched
with this pittance of Rs. 50 that he
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will get for his presenre every day?
A Member who lives with his family
here 1n Delh1 knows what 1t costs. If
he does not live with his family in
Dell, then also he has to support the
members of his family, hiving away
from Delhu. He has to maintamn
another establishment 1n his home
town or in his constituency, because
he has to work there and he has orca-
sion to go back. Nobody comes to
Parliament burning his boats and say-
ing that he 1s not going hack. Whether
he is elected next time or not he has
to g0 back and he has to keep in
touch with his constituency So
Members of Parliament have the addi-
tional responsibility of having to
maintain two establishments. It is from
this point of view that the request for
additional telephone facilities was
acceded to.

I am glad that by and large they
have agreed to the unanimous recom-
mendations which are all primarily
from the post of view of helping the
Members to discharge their duties
properly. I am sorry, Madam, and I
feel 1t 1s rather not dignified to talk
of enrichment of Members, of Mem-
bers domng this, of Memners wanting
more and more, or to say that Mem-
bers are greedy in this poor country.
Madam, it we have to do our work
diligently, we need to live and we
need to live in comfort. It i1s a very
sad story that people outside say that
some Members let out part of their
houses, that some Members have to be
pald something to ask questions One
feels ashamed to hear such stories.
One has to hang his head in shame.
Now, knowing this to be a fact, what
1s the remedy? The remedy is to give
Members enough to live 1n dignity,
not to force them to take recourse to
all that. And I am glad the Commit-
tee, by and large, agreed to this and,
by and large, the Ministry has accept-
ed this. Madam, I am not saying that
what the Committee has said is all
right and everything must be d»>ne and
everybody must agree to it Maemmbers
may have a different view. It is from
this point of view, Madam, that my
colleague 1n the otner House Mr.
Masani pointed out to the British Par-
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liamentary practice. If you remember,
on the 27th of July the ‘Hindustan
Times Weekly’ published what was lone
in the British House of Commons. We
are always looking upon the British
Parliament as the Mother of Parlia-
ments for all precedents. When the
question of raising the emolument. of
Members of Parliament was 1aised,
while generally the feeling was that it
should be done, it was felt that the
question should be referred to some-
body else instead of the Members do-
ing 1t for themselves, and it was sug-
gested that the matter should be refer-
red to the Chairrman of the Board on
Prices and Incomes. I thought that
that was a very nice way of domng 1t
because, that way, the situation would
be that the Members did not do 1t for
themselves but referred it to an im-
partial body or a tribunal, which was
concerned neither way but which
would take into consideration the cost
of living also, which wculd take into
consideration how the Members
should be helped to cope with the in-
crease 1n their responsibilities to Par-
litament and the people 1n view of the
increase in the cost of Living. I wish
we could do 1t in this form here. Un-
fortunately, 1t was ruled out saying
there are no provisions in the rules I
do not know  Something could have
been found. We could have requested
the Chief Justice of India to leok into
this and advise Parliament, I wish
Government had accepted some such
suggestion. Anyway Government had
no thought it fit to do so But I
would have lLked that to be done; I
am sure many other Members would
have liked it, because then it puts
Members in a better frame of mind
and Members don't feel that they are
taking something to enrich themselves
as the hon. Minister said, or are try-
ing to put something into their pockets
out of public money. After all, what
is asked for is to enable Members to
discharge their duties i this House
properly, and also discharge their
duties properly to therr constituencies
and to the country. That is what we
all want. That 1s what, I think, the
hon. Minister also wants. I do not
want to raise any controversy, but I
am sorry that this talk of Members
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enriching themselves, such references
made to them, when a Minister's
house requires one lakh of rupees for
repairs, is a cruel joke if not an 1nsult
to Members of Parliament I hope all
such talk will be ruleq out and 1t will
be recognised that’Members of Parlia-
ment have also to Iive just as the
Ministers live.

Thank you.

SHRI M. P. BHARGAVA : Madam
Deputy Chairman, this Bill 15 one of
those Bills which clearly shows how
the Government reacts to the demands
of Members of Parliameat. It was in
1967 that my friend Pannalal Barupal
first moved a non-official Resolution
for enhancement of ihe daily allow-
ance of Members of Pariitament. That
was discussed and thereafter it was
considered necessary that a Committee
of the two Houses consisting of Mem-
bers of Parliament of both the Houses
should be appomnted to study this
question and make their recommen-
dations. Now I have always held
that either you do not trust anybody,
take your own decision and come for-
ward with 1t before the two Houses
or, if you do appomnt a high-powered
committee, then please do pay due re-
garq to their recommendations. That
has been my contention 1or high-
powered committees and high-power-
ed commissions also. Do not raise the
question that “we are appointing this
high-powered committee or this high-
powered commission, but we may not
be able to accept all the recommenda-
tions that they may make” Say that
they are being appointed to solve a
particular problem and “we shall
abide by their decisions.” But it is a
sad story, as far as the Government
is concerned, that we apoint high~
powered commissions and committees,
and when their recommendations are
received, in many erases unanmmous
recommendations, even then they are
tinkered with, they are played about,
and instead of solving the problem for
which the particular committee was
appointed, we complicate the pro-
blem. This is what happened to the
States Reorganisation Commussion.
This is what happened to #he
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Maharashtra-Mysore Boundary Com-
mission. This is what happened in
the case of Chandigarh. And I can
cite example after example.

SHRI DAHYABHAI V. PATEL:
This happens with the Tariff Commis-
sion every day.

SHRI M. P. BHARGAVA : This is
the way the highpowercd commis-
sions and committees are treated, and
I must warn the Government. Either
decide not to appoint any committees;
you are free to take any decisions
you like. You are runming the aémi-
nistration; you have the responsibility
of enforcing law and vrder and every
thing. You need not have the advice
of any Committee put if you once
decide to have the opinion of any
Committee please do pay due regard
to that Committee’s recommendations.

Now coming to the recommenda-
tions of this Joint Committee, his
Committee was appointed and it was
told that it can think about any ame-
nities, any facilities, about allowances,
about salary, anything about the
Members but the Speaker was wise
enough to say, as far as daily allow-
ance is concerned, please go slow;
don’t touch it. It was a very sane
advice given by the Speaker Now
the Committee deliberateq on the
whole subject and brought forward
its recommendations with a view to
facilitate the working of Members of
Parliament, with a view to making
them more efficient. Imagine the
Member of Parliament being his own
writer, his own despatcher. Every-
thing he is expected to do and yet he
is expected to be an efficient parlia-
mentarian in the House. Is it not in-
consistent? Are we to go on shifting
the papers which we receive? Are
we to go on typing the letters which
we have to send? Are we to type our
own speeches which we have to deliver
in the House or are we to apply our
mind to thinking and bringing about
some substantial things which will im-
prove the lot of the people or will
improve the conditions in the country?
I would like to understand that from
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the Government. If they expect us to
be efficient, if they want us to devote
more time over the problems which
we are meant to deal with they have
to provide us certain facilities. I am
not one of those hypocritical people
who can say that we can work with-
out any facilities as my friends there
will probably say and oppose every
demand and yet as soon as the Bill is
passed they will be the first to accept
everything. I am not hypocritical.
When I enhanced the salaries and
allowances in 1964 I did it by the
open door. It was raised from Rs. 400
to Rs. 500 and we agreed to pay in-
come-tax on the increased salaries. I
did not do it by any backdoor method.

oft TARE@W ;. arr fgormr adlY
faae €

SHRI M. P. BHARGAVA : What
are you are I know. Don’t describe
yourself. Now, coming to the various
provisions of the Bill, the first clause
says that this Act may be called the
Salaries and Allowances of Members
of Parliament (Amendment) Act, 1969.
I have no quarrel with that. The
second sub-clause says :

“This section ang section 2 shall
be deemed to have come into force
on the 16th day of May, 1969 and
the other provisions of this Act
shall come into force at once.”

I do not undrestand why a date has
been mentioned.

AN HON. MEMBER : Because the
statement was made on that date.

SHRI M. P. BHARGAVA : The
statement may have been made hut
Members of Parliament should acquit
themselves in a graceful manner. They
should not show to the world that they
are dying for a few rupees here or for
a few rupees there. Heavens would not
have fallen if we had increased our
daily allowance after the Act is pass-
ed. This is unseemly; it is a bad thing
which is being done in an Act. Acts
do not provide the day of enforcement.
They become effective after the Presi-
dent has signed and I would have lik-
ed that in this case also rather than
an exception being made.
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Now clause 2 says :

“In the Salaries and Allowances
of Members of Parliament Act, 1954
(hereinafter referred to as the prin-
cipal Act), in section 3. for the words
‘thirty-one rupees’, the words ‘fifty-
one rupees’ shall be substituted.”

Now what is the recommendation of
the Joint Committee? The Joint Com-
mittee says :

“After carefully weighing +the
pros and cons of an increase in the
rate of daily allowance, the Commit-
tee recommend, by a majority
(Ayes : 9; Noes : 3), that the rate
of daily allowance should be raised
from Rs. 31 to Rs. 51 per day. Those
members who may be unwilling to
draw daily allowance at the revised
rate need not do so.”

What do we find? The other recom-
mendations made by the Joint Com-
mittee, that august Hody which was
formed by both the Houses, have been
brushed aside. They will have noth-
ing to do with those recommendations.
You are not competent people; you
have not come out with correct recom-
mendations. Government will not
accept them. Here is a recommenda-
tion which was passed by a majority
vote, 9 Ayes and 3 Noes, and the Gov-
ernment grasps it. This is the one
recommendation which the Govern-
ment will accent and they have come
forward with this Bill incorporating
that one recommendation. It is a
very ironical situation that a man
wants working facilities but he is be-
ing told : no, working facilities will
not be given to you. Here is some
money which you may either spend for
working facilities or for your main-
taining two houses which you bave
necessarily to maintain in Delhi and
In your place of residence. This is
what we are being told. Don’t ask for
facilities; to keep your mouth shut we
are increasing your daily allowance.
Here is Rs. 51 instead of Rs. 31. So
this is the position as far as this
enhancement of the daily allowance is
concerned.
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Now I come to clause 3 which re-
lates to journey by air. The facility
given up to now was that during the
Budget session you could make two
alr journeys to your place of residence
and in other sessions one journey.
Now what they have sald is, you can
go four times to any place, whether
you are on duty or you are not on
duty. They say, you are free to move
anywhere in India on free air ticket.
Whether you are on duty or not, you
are entitled to this. What is the pur-
pose of this except to help those
moneyed people who can travel by
air? I say whatever is being done
through this Bill is meant to help the
vested interests, these people who
could afford to spend money. That is
my charge against the Government. It
is not meant for the common Member
of Parliament; it is meant for those
who have some spare money to spend
and I shall presently show it is the
same in all the other clauses also.

SHRI K. RAGHURAMAIAH :
just say for the

I can
information of the

| hon. Member that this is one of the

unanimous recommendaticns the

Committee.

of

SHRI M. P. BHARGAVA: Yes; 1
know it is one of the unanimous
recommendations.

THE DEPUTY CHAIRMAN:
have taken 10 minutes already.

You

SHRI M. P. BHARGAVA:
take 10 minutes more.
explain so many things.

SHRI DAHYABHAI V., PATEL:
That is why I wanted to speak after
him. See what a confusion he is mak-
ing.

I will
I have to

SHRI M. P. BHARGAVA: Clause 4
is nothing. It is only a change of the
wording. My objection is mostly to
clause 5 and I am coming to that. It
says:

“Without prejudice to the other
provisions of this Act, every mem-
ber shall be entitled—

‘(i) to travel by any railway in
India at any time in first class air-
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conditioneg on payment of the dif-
ference between the railway fares
for first class air-conditioned and

first class.””

SHRI DAHYABHAI V., PATEL :
That is what we can do today.

SHRI M. P. BHARGAVA: That is
not an improvement on the position
today. In the case of any Member of
Parliament, who cannot earn money
from any other source except Parlia-
ment—we know what we earn from
Parliament—it does not leave any
money for him to buy an air-condition~
ed ticket. It is impossible. Therefore,
for whom is this class meant? It is
meant for those industrialists, profes-
sional people, medical men, barristers,
pleaders and advocates, who have
encugh money earned elsewhere and
spend it on travel by air-conditioned
class. This is a facility provided by
the Indian Parliament. Is it justified?
Is it consistent with the Fundamental
Rights granted in the Constitution?
No discrimination has to be made
between Member and Member, Every
Member has to be treated equally.
Either you have to make it possible
for every Member to travel by air-
conditioned class or you have to re-
move this clause relating to air-con-
ditioned travel. I cannot pass this
discriminatory clause, whereby a rich
Member of Parliament can travel in
the air-conditioned class and a poor
Member of Parliament cannot.

SHRI DAHYABHAI V. PATEL:
We have had this from the beginning,
for the past ten years. You have got
up too late in the day.

SHRI M. P. BHARGAVA : So many
things are too late in the day, but
somewhere a correction has to be
made. Therefore, my amendment is
instead of one first class, you give two
first class passes for all Members of
Parliament.

SHRI A. D. MANI (Madhya Pra-
desh) : I want to ask him a question.
Wby should any man have the right

[RAJYA SABHA]
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to travel in the air-conditioned class
in a country where people trave] with-

out tickets, where there is a big
queue at the railway stations? Why
should you get that privilege?

SHRI M. P. BHARGAVA: I agree

with Mr. Mani and I will be the first
person to agree, if you do not give
air-conditioned class facilities to any-
body, but you are providing that
facility to be enjoyed by those who
have some spare money to spend.
What I want is that it should be equal
treatment to everybody. Therefore,
my suggestion is that instead of one
first class, there should be twgo first-
class passes, so that when a Member
travels on duty or alone, he can travel
by the air-conditioned class.

SHRI M. PURKAYASTHA (Assam).
Why should there be first class in a
poor country like ours?

SHRI M. P. BHARGAVA: I do not
mind it. Under this officers drawing
even Rs. 500 can travel by air-condi-
tioned class. They are entitled to do
it. Does not the point about resources
of a country apply to officers?
Does it only apply to Members of
Parliament? I want to ask this ques-
tion of the hon. Member, It should
apply to everybody. If the resources
of the country are poor, it is for every-
body. I will have nothing to say if
the air-conditioned class 1is abolished
altogether. I wil]l be the first man to
say: Abolish air-conditioned class
altogether. I am a votary of one class
travel. Let the Government have the
courage to have only one class of
travel. Abolish first class. Abolish
second class, Have only one class,.
but they do not do it.

St TEHTAW : G437, qg @THe A
I 6T & gagd, 0 F) GHA ® ALY
Frar, A gg N A 6 T w2 @
g ag 71 Fg @ &, X 1 & F7 FEr
 ag 91 guar afeg |

SHRI M. P. BHARGAVA: I am

finishing. What I want is that Mem-
bers should be allowed two first-class
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passes. It, in practice, will mean that
if the Member is travelling alone or on
duty, he can cover the fare for an
air-conditioned class, if he chooses to
travel by the air-conditioned class.

Y TN 2 JEET FT AW FIT

> oA,

Tel

SHRI M. P. BHARGAVA: That is
the proviso, If he wants to travel
with a member of his family, he can
travel first class.

Now, I come to the provision relat-
ing to attendant :—

“(ii) to one free third class rail-
way pass for one person to accom-
pany the member when he travels
by rail}”

Now, this provision is to help the
monied people. They ean take an
attendant, not the common M.P. A
common Member of Parliament is not
expected to take an attendant. What
does this facility mean? It means no
facility for a common Member of
Parliament. That is why I want to
remove third class and make it first
class.

Then, the third is, the spouse to
travel first class. Here it is again
discriminatory. Those Members who
are not married will not be able to
avail of this. A woman Member with-
out a husband cannot avail of this
facility. Therefore, it is again a
facility which is discriminatory and
any kind of discrimination is not
correct.

DR. BHAI MAHAVIR (Delhi) :
Encourage people to marry and adopt
family planning.

SHRI M. P. BHARGAVA : (Inter-
ruptions.). Therefore, please let me
finish, What I want is, delete this sub-
clause (iii) relating to the spouse. It
is unnecessary. It is uncalled for. If
any Mamber of Parliament wants to
bring any member of his family dur-
ing the period he attends a Parliament
Session, he should be a family mem-
ber. It is a position which I cannot

6—28 R.S./69
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think of that I sit in first class and
my wife sits in third class, or 1 sit in
first class and my son sits in third
class, whenever we travel together.
This is a position which I am not pre-
pared to accept and, therefore, my
amendment reads :—

“in first class, by virtue of the free
first class railway pass”.

It will put every Member of Parlia-
ment on par, on an equal footing. It
wil]l enable every Member to travel,
if he wants, in air-conditioned -class.
Consequential changes have tg bLe
made in the proviso enabling those
who do not want to travel with any-
body and want to travel first class
only to get an equal amount of fare.
That is a just proposition which I amr
putting forward before the House and
I am sure the House will apply its
mind and see that no discrimination
is made beiween Member and Mem-
ber. If any facilities are to be given,
they should be given to all Members
of Parliament, and not to one set of
Members who can afford to earn
money by fair and foul means from
other sources and spend it on a faci-
lity given by the Indian Parliament.

That is all that I have to say.

THE DEPUTY CHAIRMAN: Mr.
Rajnarain.

S TRATQY © qF A CF AT @I

g1
Iuawata : g aifed

St I@AR@W : {EAAT, - T8 Sy
{agaF w53 ST & @2t R w@r g
T fadaw & § ¢f-quw, E-diga
AR TR FEAl g, A IR g,
AT & ST SWiga-fael §, zawmr
fagar « fad fFar w19 ag @ A=y
g cafm § aed g gmdy
AT o § fAgeT w&m f& q@adg g4
Stz €1 9g9 W € @ fagus
afma a |
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[ e ]

AT, gy 3@ fadas @1 SEw
ANT FTOT AT GFIT F fegm A g
SAHT TF AATIR AAT AT AT qF AITH
AEY &g WWIET g1 9T #41 Ag) AT
AN FTE ? FATIW Y P Hag
F gaEqT F1 g F1AT g, ST F &4
I Fafea g

avIR g Tag dsgardy (q9r)
ST GFT 7 IGFT | ST 997 A Afq7 |

487 & & @ FefEg g

M URAAEN : AT F O H
Fafea g1 gwa w8 feur gw &df
T

Igawrafd © AVT, UF T9TE | The
-House stands adjourned till 2 p. M.

The House then adjourned
for lunch. at one of the clock.

The House reassembled after lunch
at two of the clock, THE Vice-CHAIR-
MaN (SHR1 D. THENGARY) in the '[Chair.

S TMAREW ¢ AT, 9 Eeg
gEeat &1 A0 Sgry AT IAwl fanw
ga-Afagr & &7 fadzm 5@ 91 A<
2 IO daa A9 wWIE| TF-R) Aty
g3 FFT AL HAY ST SES! wWIOr @
AT SAFT (GC § TEI AT qedT
7z o ¥ ag fagaw sodg & safzm-
favidT & s weaw Afaaar  fazg 21
guix fax &t =9 fGnw «t gurfae
FI G § 9 Fe 9F4 & (v ¥ Al
FY gHT | AU A ITH! 28 FAWT RIGAT
fe gfear # foedt g3 #7 sEa s
FafaF @ 7 ¥ fgma g zE R
foamt &1 wAfaaw ad &6 wg TR
zm giga fa@ F N FAGT AT |
21
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D(peop fpaodl) s o]
S gl male ULS g e
- a s ULS

[0 T e wAw (Sfw WAW) ¢
HIHT Fgl FTET ATEA, SIS FHIT
FAT T & 1]

= UAARTAN 59 FALT FY AT
ZAT JaTq 91T 5 Wal 7T &
AMF 0 A, 39 fegqgd =
f stz #wet ¥ 7z fadsa™ =% €
9% £ @@ WX 8 ¥ | IT WX
2| 4 3q4: 73 347 W Iax (A4 2w
dgre w¢Y &, SuW 9eq FT GG weE
ALl
6 coad U"'] : L‘Jl& LSLC 7"‘5, ‘__q)-‘?'

= Upn 1l o) 4oy

ot dwae ot @ IwH T

#IT WIRT EIaT | |

T TUATAW © 3T HHFL AT G
qiE" @9 F AVFAT AT g aA, &
# ¥TF gry AW & ag gaw grg
Fle F0 AT qoredw ¥ faggd &
SEUAT 7 \F SA% faw ¥ wr
2% IIA &, & F gmdt D
T FWr Ft St F7 s Aam §q
g\ zafas 4 aweaT § o198 IET 98
22 TS IAF FeA B qAGT  FL F ag
am‘tmexeﬁa&ﬁu

q z@H sfo® w7 Fgar g1 /W
gAY Hfagm &1 N AA=87 41 § IqAT
T 3G T H ATEST § SER! AA ST
FIAH F7 | IR GLAA @I 9 T2
q FTH TEY AWAT | IRT =S A8 T8
a1 faar & -

‘15T owgAr @tfaw ETwsd @ik
fera Fv el F g w99

7{ 1Hindi transliteration.
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&, ferr g & 99r AR, 3,
AT AT FEAT 79T A7 AT FWTA
A amrsl § qrawfar sgrar e &,
SfawTc #1 qTA FAX FT FAATEF
IqFFg FaT 1

Tz ST A FLATE | WH AT G,
FTH 7 FT aFal 21, STET 209 FT 90
3, fomay simgifr g1 @ & s &wd
e f9ats FT F1H T < a7 & ITHT
#f @ErR qud &, 9 foar @ @
ot & fod e & o fear 9
SqaFAT Y | I AT AT IFT AT
T ALY ¥ fwd, aF FTowAT T A
IFTA R FTTZ | FHIL & F17 a1 T |
FFTN FIETH 37 Tg ATT W7 gl 2
TR AT Fo oA Aw g foaEr am
TR F1 AT AR | A, a8 5797
43FE Wi d zay sfelfed 4 aar
#F wiadr 70 St sqs8w 45 A
N EAT A 93T | KA 45 AZTEY
Tqes ¥ F FEAT &1 ¢

{
l
“Trey, 39 AR F I T ag |
N Tl & foe 93 IR F]1
Tz AT FI FATAEATG §F (A
A sfgam e 37 ¥ fag soaeyg
FIF FT IATH FET7

qg  Wee 45$“mr:q‘ﬁr%f“$wrv/
1439 &Y SH % F ATHI I (A
W wfterd fawn, S0 amiw &)
F1 I @&, FEO 1 7T G F@ar
g f5 wgi fmes faarr 2% & am
g agt wed ¥ v suret faanfaat @t Wi
WAL A GEIT qeAl & fwaw
wET FN A, [ oAET FEAT AT Eg
T Y, T ATHT AT I FT HET |
HIHEAT a7 qF H w47 §), AT d9-
FEEL w7 WAT Aqfuw agry ® fagaw

1
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M, 99 W ¥ A ¥ AT A0fer
T WY g § g WAy anfew, feT
ZqF; qo faar SraT &, @y mar § fF
Az qr g7 #r Redcew ) 7 F@Ig
Zfqar Y qrey A Fg, IHFT AW A
A ot & fog dam agi

it g To WA : A3 AIfAT )
w9 w7 Aifoe | et s g1 3@y
ot q T fadt § W w9 AT F
qr UF wrale W g, 39 faaw wg
€ FATA H JMaT A8 1 UF & aaraI g
ST A€ T W Fiar g1 T FE gy
AT 2 | AT TAATIUGT AET AT 8

| 3

S THTTHT © GGG 73 S A
HIEHT GUET q4T FATAS g1, THT H q9-
AT g | EHINT OF e g, AR ag faav
e & facard § | qTEse 46 FT A
Sy, 7 Wi grel 9% IAT AT el
T ¥R 9% qIAAT HAT S 7 i
AT ET T

5T FFA & I {39y

%, fameAar sqgfew sofedi aur

yqafaa anfemenfaal & fwerr qar

ar graet fgai & fagw gramdy

g gfq £  9r aifas sy

qgT 9 TIFIT F AT F IAHT

T F2AT |

ST, &9 @AF: AT g 5 97 72
T A gk, arafag sfqa stz
7gY QAT &7 AT FH A oW 2
STF FAT FY T A8 FL gEdY §, I
T 1 qRAT 30 F foerr qgY } gwdr
8, 9% 990 9 ST §FI% §, 395 faw w9
FI SqATAT AFY HT TFAT 2, IAHT A
TR FY ey AL vV oAvA 2, 78 A
FIZ AT T qE &7 fAgTF 7 FT W@
& M FAT R, ‘T HOZ-gEAY, qT 31 F
qITF 51 TIAT AT AV, T IFI-grO@,
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[t TR |

g AqAT el FY Y AGT AT GE A
i | TR, T ERIT-HIEA, AN @@ AL
¥ a7 )X AET ATEY, agl w7 S
we qE A1 gard wBr ¥ feod €
gt qear 2, fag ai V1w A g ?
T 9€ AATF AG & | F AR FF F3T &
FeaTfaq g &6 ad F A g q
a9 fr arer {978 F199 919 7 fersre
2 3rer & FT w9 afuwIel FToAgTAN
FCTE AT @A B L G
FMAA T FT 5 § ATCEA AT WA
#R s ggfoma aad & fog o @@
a7 ¥ fa9qF 9T F AT G &

I AEATTHT FT JAEATE T FY A1
ATE, IAF ALATE AT A A A@ AT
& g & T g Far 14T fv gan
AT A 1 5w gagd ¥ fao
wETE N AR AR TR I v arg
A GTHEIT FT AT T &g 747 5 qong
Qe & | 99 IqE A0 R qAg Holr
¥ oIt % avearg &R wAT €8
¥ qv TS, A7 T HT AT F@T 747
&ty areft § 1 99 77 < faw &
Far 1 w91 TgW AT ¢ agfemd
ZT Y T ATE A Fg7 T fF s
Jreft § | SN, A A F Foalaay v
g ©1 3@ drfwd, @gt & dae @R
HNg it F FHIAMAT AT g w5 @
HAforT | ITHT AT FrAq A g D AT
3 T JT S(1aq faalg a=dr @ T #%
qFd & P o AT 9 gAT 3@ q@
ZRE AFEAT T FIAT AT AT FT @I
2 a1 fe< ug 999 ¥ gag-g3eqi %1 fagy
gfaar &3 #t ara ady =l av ady a%-
FT & Thal § fomar wfeass g
wieas® g1 | S 919 8 A% gy faamr
Tgd TAT g 38 T @ &7 faggw =@
ged # YT W & fAw g T8y |y
AHAT § (Interruptions.)
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A, =8 aug Hfiwdr sfa qge iy
g X AT E | 7 YA 9§ AR wF
g9l 9SW q AT T TTGT ST A | W
foar weTewt tetST T A9 SAE AETe-
far Femmarar 1 wa avgw Aad &
Ug ATA WIT F AMAT AT AFS(TA | Hrav |
¥ S F AT Al H SAw AT
agarg fF 4 st # uw @ia A
39 | T 7 ‘oz frg Awe”’ A
fem #f fFame off, SEwT wqa fear
a1 ‘g feg awe’ F1T ap@ER ar #
AT AU ® fRAar A @@ § i
F AIHA FAT FT AT 98 @7 § AT
ag wafeq & AT § gHifwa oY gAr )
wafza ¥ fMEFT #1 7 38 IFTC qHAT

1. 99 AT J99T 9AT & |

2. ¥ AT A DAY ¥ F
F FHg TH-Ar g Sifgm wife
ATATAHT F % ] ST UF-AT R ¢

3. HTET 793X A fFam 1 g
flasar Saw 21 43 waler &
frr § St SR g fer aTe”
FT ATAR T AT AT F far
all

s, A9 T 3 9 A 9er | |-
faw & ST AEAT ST 49 Al § A
fa<iet v & wearfra @t @ waAw
FEATIF qg WA R oI Ay
T |/ FAT FEAT F | IWF qE Fag
ferma & 5 ag gzr X AR F T AR
A AT FEAE BF A SAFT gL
FLT ATl g T F q M= A7 797 TEY
g TAT TS #T 2ABATH AT TV E
S8 o AFT ATTET ST e F2 F7 fire
ST =Mfed | IS FT S e &, wE-
ST FT ST FIC AT ATHT &, ITH!I a¥ qIC
fear § ok TS & TR & WIS W
g T@T & 1 FE WY gAT AT w\Wr agy
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F refETd) ® qFAT S P ag AWA A
meflardy gfre gfrs T g awar 1
st favar et g, |sia A
g, &Y ag fafag & 8 @ a1 [{ags
#T1 fad w711 33 fadas w7 fagas
g Fafee & AT 78 Iw T FFaT
qd, 3T F AT FAGT F1STET
FSIYTE ®LA STAT (90% & |

S, g 9gT q {99 ATRT FT AN
a3 & | Fafg arad 7 sy Ffgea’ 2,
At v ®Y, IHT ST & fomr 9v )
g7 IF N7 7 q1 ag (ward 98+ #7 T8y
feft afew 2w av sigsht w197 7 &g fFate
gaq &1 (el | are| F = wEr P AN
g1 T o fadig e #1 a0 dgar—
wrafaen, fogsr am dafar a8 faan
I A Frgfaew W qmafasw #7198
8 TEI—AHE 5 d1 B @F HF
TS AT AT BT ATE TGN, T
A7 T AN ZH FTT FT 417 @
I FFT N fF = qsfare F1 owEe
T AT FTR GITE AT AT IGA A
376 G ¥ &7 7 AT guv feward
g3 | AT SO ET ST F7 (6
BT HT GHEATEY FG AT W AT
FT IAA “GIAT TS ATE AW FET |
fadm wtare fma qoftars &1 amifae
q# avg fwe smam, fogs #v§ w09
g © s, foaw aq1gm awtw aw
AT AT TF & g AW Sraq frag %

FHT | There will be no difference
between mental and physical labour.

wwEw a7 wates gar A7 feisa -
fo 21T | 3w A @ amfas ST o
feF =7 F1 wg A1 GETET 7 TZY WAT
F FA-GT FIH FT TE L, IqF AR A
et A W qarT A 2

za17 fag wiva 129 W9 S S

g a% o9 ara| AT & F Tew qar #
ST g A FEY LA 93 FART
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TIF JTF

S TAAREN : F FEAT ARG %
Sfradt wiia (Laughter) =iy wria |1ed
¥ € o @ fedme Ay g1 4 v g
fr # ag gay & »ff widy avee feams
T S A | A A g 5 T ang fr
M HF AT TZCE & q8T 2 W & | TH I
weA T F21 g fr oamw A ¥ S ww
FFAT FT AAT A0A | FE 7B, (@@
%, FQ %T, 3T q@ I a9 AT AT
FWT & 4g NS &, /e & 1 S FEY
SEt #4 N agy formt | Af T o,
0 #g7 ? afaw 7 e, adf war, ¥
WL AW | AT T wF fraargr ? 1 &I
12571 gz adrs &5 eifew 3 Far
a7 f& SAFT 78 wAoww AEy a1 f®
fraaaT aedY F4T St 1 AT gH 9T
AANT 3@ W G fF adT F  FAT AT
#1 ferzztfug 1 suar awf @t & 7
3% A%TE 4% & fF gut dm . Ty
A T | HAT § AT TSI H5ST TR
g9 1w R q 967 & FIT THT
#1 fex2zefog gt T wat 1 4 5 faang
¥ g NFT IR g ) AfFA T A FEU
arear § % s AR gEr arAedr "
faqar v &1 stas arwet F faaar
wF E )

A, AR AN § =18 AF Ty
® FaT&Y a1 FEY F2T &Y, I W H
fdag ar 99t 333 § A Fga 8 &
foea & g & ggeal &1 A w9 @Y
fean T &\ 9 F T A< FT WHT A
2 &Y 378 977 3 s Arfed i agd
I9F FT § F1E FTH 57 I | TafqU
U AT & F {487 9T W AIG A T8
#IFS T 7 |
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g, go Fo @ g AW
10,883 ®o g #IX Q&N &1 1,200 @
T\ T AT 1966 TF T A1 g | TR
T F HFS TAT AT H IuAeH AL
BT St qw Awe fey g F I
R A RT W E | 3@ G T A
TAT FT &F gHT | A AHS T AL I
foraTe &, IUA & 93 FLFE WG |

Wfeq mwm grw ARE@N q@l (IT
g3w)  ¥g qt wier a1 e 7 g

A} TARTRT : AY T o fwaa
I9H § § UG A< 98 TG g AL I I
AR et § & frar g ¥ 1 =A@ A
FATEST § G ATHEAT 13,688 o g AT
AgT F qUE-gIEGT FT 1,200 AT § AT
O AT BF § | AGq ATAGAT TF ARGHT
Ft fpat g1 ot qag-geent 1 fwa
g, TR 6 TAT FT BF | WIAay ¥
AFT HTHEAT 267 To § | AT I@I T
f& zw fwaar faaar & 1 500 ®o
WEHT gW qealg I E | 31 To U
T OWET 9T & T BT WA g &%
T ez T@d @ 8 | qg a8 NS
fomr w13 1 gar? @t 9 #7927 9rg W
e foqr q1g + gue) iS993 9¢ 7F
faaat & ag st e femr sirg 1 S AR
Fafed) & @A FT wEEl faear § ag @
e fagqr A7 1 AT TT qUTH Ay A
ste faar ord J7 g9 g9 @ fF 2T uwo
o ¥ 919 FT T DFATX o & &H
& WA | A1 139G FA ALY v
W sife & o9 WT ¥ gy @y &
FOT 24 SATT o FI HA |

dfea wm g4 AR@W 3|y ¢ ey
T gITT Tq faaa €

W1 waan o few wwm g
ATTMT W AT, URT Fgd & AMTHT
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JATATE 9T AT SNGAY | A LA ATEAL
g1

(Interruptions)

A AW § AT KK @0 A7 Al 0F
ATTATT 7 A ATAZAT 7 AT TF OG-
qIEg F7 JMESA T 4 70 T 80 AT
%1 &% § &l g7 & qoar ¥ AT 3qT
TR § 6 AT, 7 AT AT 8 AT FT GH
¥ 1 qqeAr aEar g F oagr ) AT
AT A FT SqIEAT 3q IHIT 7 T
1 T I ST AT B a2 g7
a9 qg TVF F3 §T & & A9 8w
qHI-ATEAT F W T 31 Fo F WG 51
%o HmT AT | (Interruptions) sxq ST AT
33 @ g, ITHE AIE war et F O P
T, I 4TS FIAT ¢ a0 S & AGE
gl IGFT 4T 99 1% IqT AL | A
TN aF T aF F T AFA & | 39 8@
“TrE g T § F1S BEAT ALl Bt
et qrg 72 & fF o wrg fafreeT
H AL, AR AAT T 9IS ® @), ARG
TU AT ATH FAQT FT F A, TATS TGT S
48 FUT &1 ATTEY A g9 @7 fHq% gHA
frrpreft ot swd 2wd 7z arr Av fF F
30 UT AR 3 HET B ARHT 717
FATT §, G 16 FUIT A0 TF €GGT WY
WEHT U FAT § 9K I9F q08 0T
[T FT F A ATASAY F&dT TAT AT
21 e FEAT & B fow gw w ww
35 HAVT T, 40 FY® T i AT,
| HFAT AT 919 AT 70 FT JHEA
dF €, 91 FT UF qOg-937° 51 o UF
WOT S, 92 99 ¥ J09 &, T AAT FV
F@E | W AE § I T AHA AAg-
weedt 1 Fafra s sfaa a8 &0
gW IUST 99T §F waeq §, afed war ad,
IIF AT G, § @2 7Y Arar & guner
agr gt 3faa g <@ ¥ arawyfaa @
TgT &, g 3T FY §aT F7T q71 T8 § 47 A&Y
FLAIWE ) TAT 997 & a5 faas
T g Bt e A w A W A
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Y FT IRGAW ) AL FX W@ & | frw- | Y gw F arg, A1) 11 gw F 9, 93

yfa gAw faam # 78 99 IS @ E
FiE Tg o9g WA @IS FT oG9
F T { FIAT FIH AR FLET 21 TE
FgT o7 @ & fr gt & oag-mest
# gaearg shaam ¥ g@g-gaedl
F I g, agi ¥ /Al v TR
FaaFT F wfagi F wuw @, I
F AII-AEAG F1 JA€arg FA4FT I
ATEH-TEAY & GHTA &1, WX J&T & T4
qearawy, 73t F T AALA AT 7G0 F
adw |fqgr AIgd T w1 feafa @ 2,
s WY 95) aTg § @1 9rfey

AT 4E @1 9g fr W@ fagas H§
T FA AT @S F dug-gaew a9d
FUA FT I A% €7 T T 99, 79
foa ag fagas amar 9T WY | F9 F44,
FIE gHEI qa13 | dF-gaEA F {9
F14 F %amg g § w9 F 67 =
fagas & T & | AT FIq TG F AT
ST, ..

Iuawmens (1 TN FEY) ¢ A
T ATET A FIAT |

S URAE@A : 937 q g AN A
39U FT FTH 9 9T 4T AT | N\IF
W ¥ was 1§ g7 Ot g FgfG
geFr A faQdt g, fv 0 Fifeggms &
TG g4 39 a¥E 1 agel fagaw. wvwq
¥ gH3-G2) $T FATMA FIT 17 fqga%
T & 7EY gwar wgife ag Fear & S
we Fig ¥ fewe &1 femg @1 Sua
AT g1 GWT A FT ) F9q% FT 9787
e g, foa% g9 q91 @Y OE, W S®
9d %1 T80  |FFAT &, Ag ATAT I I
& @ ATIT | AT FFT AT @ & FF AT
FA FTLEH JTAT 1 I AT IRA IF
For f& @iy /& & ar |rEwm @
G FAE § F1Y, WEHANT | AL
uF ¥3& A4, 78 fHqAr I@ wWr &)

®1 1 & 1Y, FAF B A @ G 919>
gz fraar sg 9mar 3 ) T EER W
q AMF FIU qATAT gl g F s
[ = s aaf AR F A R
qgeaa @ feqr av fF ggeat #1 os gaF
HIF A AT & 9 F FUFR AT
arfgd |z oF amuT e fae A
FT & 7Y a1y FAfCar g 1 (Interruptions.)
AU 2T 39 JIG A&V §. . .
ot witwwr At (fagw)
ST FT argT |
it VRARITW : g A 927 ¥ &Y AN
§ 193999 I FTATH &9 A AT
RTHE cqIE § @A A §F IS 6
AW I FTEE | HT W FaA I3
F397 & fF stme s 7 fgrim &, aFe
EATaIT 3, SaT & 9fT awE , a5
fagus &Y Jar F o F FTAT A7
SISO |IET 7 923 99L& i 9 F%
F WAAT FTaE @ fqan s | & T0gan §
f& =9 fagas 9T g9 /A ot zFdTET &
g a9 FE, 7 997 & &7 4 T
q< @ | 9z fagas qra gt ar o3 faggw
& gL, B e IE qFEE W ¥
fa% GO g FET | T T F1 guE
T FF FTA | FIT AT FG Ay
a @ faga® 1 A1F AT HL ZW A4
a1 zw fagas w17 @17 | (Interruptions.)
7 39 sAfFTAT § ¥ UF gOT A aegafq
g sax fag #§71 ST Y T qIW
FHAT FY FIGAAT FI, ST qqE 7 AIA
o< &1 qg17 F7 fagaw qrg fegr, oy gw
Tregafy St & Fg1 fF 7 st fefepqady
qraT § TH 7 gAY w5y g3 9 $7 0

M, 1964 7 IO W FT fagm
AT W 9T WAT 10 o F T 15 To
FAT AT FAEATE 200 To FT ATG 300 To
g gad g & wsgww w IR
fearar. ..

: B9 8
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IrawsaR (= TEeR ) -
AT S, AT FIHE TIEH Fewr%\l
FIEY FrEg A A aear 1 A o
N %3 o @, WhAd ST Jed
Hrfag 1

Y TATRGN ¢ A, AT I ARG
4 &Y 7gt o¢ a3 a7 & w4 w9 3EY
7T 9 Y AT

s AR Agar (S HT FIEIY) -
TgY, i .

M TAARES TS &Y 48 faguw
qT8 E1 & ATHIIFAT AGL § 1 FAAT &I
FTaT fagas a8t a% 5% AT TAE FIT
917 f AT Fodt } q18 T af97 )

Y & 7g *g @ A7 fF A g\ g
¥ o= 9T 997 =9 fagyw F 09 ITF,
& gy Usgafe & 1@ wmAT AR S9E
Fan fF 3 @ and@ gl a6k
TgFE! TF | FIAT ST ATH AT I
FMEIT §, AT SAGA & FAT I E T
&TiaF fagnat #7 AT T8 aF &F Jdd
Y a0 FTAT fGNFA crm AT A
g Famk o 9rid S § faaga
weT i fgitsedt oo vy @ s
T W T AT AT | T AT FAT QY ) TH
FOT N IAF ANT FAGT § IH TG
JAGT B VT 3T & fox Sy o fagmw
T, STFT AT FA & (a7 F 48
g1 AT HET & AAT FEA AT 39

FArfaqur fagas &1 oF @TF WF 59 |

HIA HT SFLTIAT ATT |

ZrE} Gs3l F I qIA7 FT 99T @S
gq HW, § AP AW FT O FI
wrgaMRaswg

PANDIT S. S. N. TANKHA: Mr.
Vice-Chairman, Sir, my remarks on

this amending Bill will be very few.
It has been urged by Members of
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Parliament for some time past that
it is difficult for them to carry on their
work in Parliament because of the
small amount of daily allowance which
they get. You will remember, Sir,
that when I joined Parliament in 1952,
the allowance was Rs. 40 g day, but
there was no salary. Later on that
amount was split up into two—one part
of it went as salary to Members at
the rate of Rs. 300 per month and
the other part went as daily allowance
at Rs. 21 per day. Then, when the
cost of living increased and the IMem-
bers again clamoured for a further
rise, the daily allowance was raised
from Rs. 21 to Rs. 31, Now, since
1956, when the Act was passed raising
the amount of daily allowance to Rs.
31, the cost of living has increased
considerably. As such, the Members
find it very difficult to have the house-
hold expenses so adjusted as to be
within the means of their salary and
daily allowance. You know, Sir, that
the Members have to have a per-
manent home wherever they reside
and also maintain another residence
here. They have to have at least two
servants, one here and one there, pay
house rent here, pay house rent there,
and sg on. Therefore, it was not
wrong on the part of the Government
to have acceded to the request of the
Members by raising the allowance.
But I should have been content if the
increase had been Rs. 10 only, rather
than Rs. 20, because a jump of Rs. 20
is too much, according to me and nor
justified by the price rise.

SHRI A. D. MANI: My proposal
of Rs. 41 would have been reasonable.

PANDIT S. S. N. TANKHA(: But
when the members had asked for
secretarial services the services of a
steno-typist and all that Government
thought, and I think rightly, that it
was not possible to provide secretarial
services to Members individually. It
could be given collectively, but then
some Members would have complain-
ed that théy were being neglected.
Therefore, they thought that it is best
to so distribute the secretarial ex-
penses in such a manner that Members
may themselves be at absolute liberty
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to engage whomsoever they wanted,
either as part-time or as whole-time
stenographer, etc And therefore the
Government thought that a further in-
crease of another Rs 10 for such a
facility should also be given Thus
this amount of Rs 51 as provided for
in the Bill has been fixed As such,
even though I have proposed one or
two amendments I do not object to
the amount of Rs 51 which has now
been provided Some of my friends
here say that this amount should not
have been so high I would say, as
the Government has already made 1t
known, that such of the Members as
do not desire to draw the entire
amount of Rs 51 a day will be at
full hberty to surrender such part of
1t as they like and they need not
draw it I shall only be too glad to
see, after the passing of this Bill how
many Members, whether of the Com-
munist Party or of other Opposition
parties will be prepared to surrender
the amount

SHRI K CHANDRASEKHARAN
(Kerala) What 1s the use of that
surrender?

SHRI A D MANI Those who

advocate must set an example

PANDIT S S N TANKHA Then,
Sir regarding railway facilifies, etc,
certain changes have also been made
i the Bill I consider one of these to
be a very good provision, namely, the
provision of a non-transferable first
class pass for the spouse According to
1t the husband or the wife of a
Member can come to Delhi and go
back from Delhi once during every

session I would like to draw your
attention to clause 6A (u1) which
says.

“©

one free non-transferable first
class raillway pass for the spouse, 1f
any, of the member to travel from
the usual place of residence of the
member to Delhi and back, once
during every session”

Now, Sir, Members are entitled to
come to Delhi for attendinz Parliarment
three days in advance, for which they
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are paid their daily allowance But if
they choose to come even earlier than
that, say 15 days or 10 days earhler,
they can do so at any time they like.
Now the question arises whether this
pass which 1s meant for the spouse
can be availed of at that time For
example, the present session of Parlia-
ment began on the 21st of July Now,
I had a right to come here on the 18th
of July, three days in advance But
1f I wanted fo avail of this pass for
my wife, I think under the .orrect
meaning of this word “during” occur-
ring 1n this Bill this cannot be done
1f I come here three days in advance
I have, therefore, suggested an am-
endment 1n which I have said that the
Member should be able to avail of it
three days in advance and three days
after the session I will even go to
this extent and say that if he comes
a fortnight in advance and goes back
a fortmight later he should be entitled
to use the pass for his wife

There 1s another provision here—
Clause 6A(11) which says

“  One free third class railway
pass for one person to accompany
the member when he {ravels by
rail,”

This I consider, 1s not justified

SHRI A D, MANI Quite right
PANDIT S S N TANKHA If s
true that certain very old gentlemen
and ladies, who are Members of Parlia-
ment do sometimes need an attendant
to accompany them on their raillway
travel to Delhi and back But then
there 1s no such reservation in this
provision as to who that person ac-
companying the Member should be
What I am afraid of 1s that this
unrestricted pass will be used for
persons wholly outside the sphere of
Parliament They may be voters of
the constituency brought to Delh1 for
sight-seeing or something else of that
sort As such, I do not think this 1s
justified and 1t should not have been
provided for But if 1t 1s meant for a
servant, then the free third class pass
for the servant should also be gn the
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same conditions as have heen provided
in clause 3, so that when you come to
Delhi to attend the session and set up
your house here, you should have the
facility to bring a servant along with
you. I canp understand that. But in
sub-clause (ii) one free third class
railway pass for one person is provid-
ed without any restceuon. Instead of
this, if it was intended to benefit the
Members, then the Government should
have provided that a Member travel-
ling on his pass can take his wife along
wherever he wants to go and any time
he wants to do so. I suppose that is
what Mr, Bhargava perhaps wants
according to his amendment. If that
is what he wants, I have no objection
to that. But I do not favour his pro-
posal for air-conditioned travel for
members of Parliament. I take this
objection not because it is a thing of
luxury—partly, of course, because of
that—but besides that by travelling
in the first class or the second class or
the third class, Members get an
opportunity of seeing the working of
the railways and their administration
which is very important from the
public point of view. During my term
since 1952, for the last seventeen
years, I have always travelled not
only in the first class but in the
second and the third class also. I
have travelled wherever I could find a
seat and have seen the conditions of
railway travel myself. You will be
surprised to know that on one occa-
sion when I was coming for the 26th
January celebrations this year I had
to be pushed inside a third class car-
riage by a coolie who was carrying
my luggage. When he was throwing
my luggage inside 1 said, “There is no
space there. The people there do not
allow me to open the door.” But he
said, “Nahin, nahin, Saheb” and lifting
me up bodily pushed me inside through
the window.

SHRI BHUPESH GUPTA
Bengal) : You got in well.

(West

SHRI DAHYABHAI V. PATEL:
But how can Mr. Rajnarain get in?

[RAJYA SABHA]
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PANDIT S. S. N. TANKHA: I had
actually gol in through the window.

SHRI DAHYABHAI V. PATEL:
But how can Mr, Rajnarain get in?

(Interruptions.)

PANDIT S. S. N. TANKHA : There-
fore, I am against the idea of giving
the privilege of air-conditioned travel
to Members of Parliament. My revered
friend, Mr. A. N. Mulla, a Member of
the other House, often travels in air-
conditioned first class. I have often
told him, “It is not right for you to
go in the air-conditioned class. You
must know the conditions of the rail-
way travel and so travel in the first
class.”

SHRI M. P. BHARGAVA : Why not
in third class?

PANDIT S. S. N. TANKHA : Yes,
even in third class. I have tfold you
that I travel in all the classes.

THE VICE-CHAIRMAN (SHR1 D.
THENGARI) : Please wind up.

PANDIT S. S. N. TANKHA : There-
fore, on the whole I support the
measure. But I do hope that all that
I bave said about the period of three
days, about the new Section, 6A(Qh),
will be looked into by the Minister. I
shall speak more on it when I am en
that clause again.

A fadww gAt (wew wIw) @ A,
aga feat & sy 3w F wEwrd w
Ted T 3G@FT AHL-FIEGT AT AZ 96T
gt Wratfrzy far el w9 & ar
¥ F:E A ¥ gmgA I dEr
AT | AF JAT F TF AT qI
s wAT AT ATEGE A OF 39 faew
¥ uw fadas wqm fear el <Ee
Ik 39 Bl & fadr ¥ ax amwg
fFar @ g ¥ UF FHA daTE |
S99 FAA W UF 9Eq F AT AF AV
FIH FLATIIT | JE 9T T IHFL *
feaqt #t gAegr WY JE 1 Uw
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PR F FfEE A 7 4 A N | aEmwa F wER g gy 9 a9
7, 7% 4 AR GO AT AR AT | vt ¥ fAed ¥ o wwdr  gEd
4, fog fedft wa R & 31, 51, a1 101 | *faredt w1 gwam ¥ fAw wEA ¥
T AT FE AEAIFAC A § 1 ARIAFE | AR g@y fagAr § ggrga By oEr
F q e 9 5 & Fae a¥d wgd § 1T | dqear 7, gu FAE ¥ @geql ¥ AR
faas| & a3 A E | Nl Fy | AW AT F gEy W d arIw €
ST e wE R Al ¥ wAd foqw | amd w@ w0 s & fav sma
WY 51 a1 31 ¥9% T 47 TEY AFT, AT, TS, FATIT AT AT AL
I § a9I-aEEdl §1 FL TR A

it s swE wmt (faer) O qfamd 0 uw @ g v e
AT ATE ) g v gy S daw faemr Ft o

= fadsrs aat ¢ dlt g gF i ﬁ'r%ff?’ﬁf o 3o a gf-q:ar& ;
& cafe § oW zer wE sW & T IrAg fwAr mar 4r lﬂtf% S
RAfl wF T ¥ wme qay e | SO W B @ S gfomm
T A TEE s qsdr & ar gy | TG0 (P N@ad # AR §EIT § g
et T A amr oW gE aT g | o8 e m:ra\-wz.ﬁ A
F AT 9T 02 Y T AEC AR AT %Wmﬂq\f ¥ FIT Agd %
I A AU
TH & TF OE T | UF AR & gfq"ﬂﬁwq}%&q fodtl At
et ag 4 fF M AW & wig Ffa feht < & &1 Tt a‘[ AT STW
Feft g€ @fomizal &1 gwmy @ FT T I ﬁR. W W
T AT K FA FET ART T A< et 7 Agl g f% %m W.Sﬁ.f
TF IFR & A7 ag 4, faax fag g@ Wfir T ;N A T I8 T]E
w0 3 w0 4T A F MW 7 e FTF L ¥ AT fmEw s ws-
Fred—fe are RS A v Aiga ;":{Tfm o T T L AT
ATZE | F I I I gwmd @ qu?@ﬁﬁmammqm
g3 a0 39 A a@ Am a0 A0 S AW T, W@ AR ST
are 59 U i W & 7 o seaEm oA femr i w%'aﬁ@‘%’fﬁ
FI I GAST I3ET AR & AFT o M ¥ g A aew F A

& IR ¥ RYAT QLT BATT ATEY ‘ﬁ\ﬁ bl faq&?ﬂ ¥ fr«':z ?‘ﬁﬁ
§ fF o 53wl w1 R mw | TV a‘er»% el & mmﬁ
awer § fr afc @t qoz F fawre | 79 9 T FW AR AT AR |
e P FfFT 9w wredr ¥ oxfamaa w1 @S
RN TR T gam fe aw ¥ e | A T TN A T F A /A

T o FfTFAM T g1 | IZERO & form oel-
fagga: faelt & o1 #feamrar wedt {
It St @ § wa wiEaEd s oaw ST A @g wgT arfE g s wdAY 500

9} ¥ farg F1 a7 AAWTF 2 ) (nqﬁ%maé‘r ;M AT FHEF HT

var gETE A o4, i S &
sttay, Areqad ¥, fafies g3at | gErd ot TremwET o 9E wedl 7 39
aga AgrEAT § 1 mfmmam'gawwﬁmﬁ%mwﬁm

gl § W agw 9T AW FW@ & IEW | ¥ WF 43 & IV 500 w9FT qaq
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[sft freets 7ai]

Ft agy fomn, s afus @ farm
FA & IR g ATy A7 W qr=EAT
wrfge, (afer ol zaa o w8
sqT7 78y fzar

St wgER wAwE wwir o sEfan
I E g R gy & arg T

St @t (497) : e @faw =ad
g AT & @ § fFgw wgr oady o
FT |

=t A qqrE wAt ¢ IAFT qrE ATy
ITHY 1T ALY AT 3

st fiqm aat ¢ A avw WSS
FAE A A | S BEE FATE AT A9
T TTT @ 4 7T F Y9 45 qEw q9
Fd E ? AT A GE FATE FT QM
T ZU AT FAE A ATAT FIA QT Ag
FIFCNT a7 A gH STHT  ITTETA
gy w@d, afdq IvgiT oar T8y AT
g A wey £ fr ouw oaw F & o
T T ASY ¥ ST TETR <@r
g warar fxams & fa o faw sr e
3 ST Az FAFEw  Aqwr qv
F Iax W mgr & fF o oag
9T HTET & 9T ¥ ae qfawm
IET | FIT FE AR al 11 IR A
R HUT AT A FAT o qo o
IwiE & fourar 5 uw wowm arfaw
FF7 FTw fEar oar, % @Y 37 o A
FFT A FH OF GRS 1 H
FAEET T & AfHw vF Avq, WA,
sAwm g fF glhaaet § am e a93-
greqt wi gfamd aga #A fawdr &)
Y @A Ffag UF @ew GIW FT
32120 AT, gew 9w T AR AFW
FEAT F gzE W AR fAey §,
a7 9T ®98 FAT FAA 12 FW QA
q¢ IR fasy £, aaAT 1 AT GAA
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F1 wE fF gww w1 T @mr
@l 2, smavrA ¥ fag faadt T
T # W7 § 9T IAF fAag W
3 v 500 war arfas UATeR F
w7 ¥ fadar & w33 3@ o |
§ ggr o gfagsd ¥ @ ¥ fRaa
FT @ g1 FaTEwEy ¥ fem
glagarel §1 59 FE F@ FW@T & AT
Fga ¥ FAAY AT amw-A fewied
dfFagaaay & T 7 9= = @
g1 %, 993959y FS ATET O ALY
fod ar<Er &1 g\ fRimmiE v F
T A @Y €1 oA, A% smw U,
@, F, L g T F T FT
UF gF AT 3 AT Fgl 9L qAq
TW@aT ¥, AT WIS AIIT F yArAT
AT E | W ALY AGL-ATET F UF
TEATT A AT ZINW FRA T AFEA
F o ™ fE§ Fgrax qEE A &
g F fear ard 0\ gEi #vee FHE
¥ JqeAA 7 q19Y Al # G agTgafa
F oAt gar M ;O W owA N
agr s &7 frgaor =, gt ae @
g A AT gt T AT g9l
q1T 48T 9 gr AT 9% AT AT ASH A,
faseit F#9Y F wrax wfgese sfaEe
JTE BT W UE-BT 9% q5 9
AT d o @E ogaAT AT, A DAY qSHT
F ToRarsy F1 A@ @ 9T, T IR
TFg W 9 9g fF 9o digo #rf
Tga AT TAT AN AA g, S AT
HET TN AT g, F1E 93 W FT I
& W § T IT AT A Aadafa 4@,
9T q9C 7% T @A, IRA F
ATSE HT TELT war FIF AZ 50 o0
50 FT AW & Sa 30 W & q3F
UF §F BiE &, 30 W N @A JSF
gre & #iT s A gEw T 99
@t @1 fear &tz 50 qWm 50 we
| A FT Farar I9 5 7@ 60 T 60
| e &7 o 9T AT F]W T FW 200
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HT Frr 98 ofar 4ri A |/AI
Hfsa 5 awt ¥ el & agr sg<r g,
Fr5 9 T 4 g 96 IE@T T, I
FIT T FIF a7 § T T FAT & AR
TadHE ®1 aF 7 FIS FI5T FT IO+
ot 7y @1, @1 faftwg s ¥ wg U
TE # A g 5 Suw a” TEdEe #@
TE ¥ F31 @ R agh 9< HIT e
# sgFeqr 1 STCA qF wHo o
IqFT G971 FIAT AT IAT G
ugo igo ST Gl GX ATHT I ATHT
T gd & s A § gw g 9%
gFar GfeT gu warw  siefaal &
fed #g awq & & ox o I@ AT
FAR &, a4 @1 g9 T FW F W
g, -2 &t Togr @ &7 I gqra
garg &1 A7 fawet ardr T v
F@ §, O @ w9qr @=war g A fF
Tt 1 frwr ST @, 99 /I

AT ¥ AT FEAT A,
fasaaAT wg @
S gs{ QI g SaW!

@A zays ¥ gu fagw g &
Fi § @ Floara @ 1 &%
M otz gaageafa ¥ gudy g9 femw
1 g frgr) st s wleaat o
Iq sl & X faam %K F
@ gt § oF faw wmar ek agi
ag faor or@ X F A7 W A I
ey wT 2 g9 ogwAy € fF ogWw
FAWT TF a1q 1 T FF ar
31 % ¥ 51 T A g, g7 TFAT T
ved 7 ¥ dfeq ghad s &
T | BN AT HY I A F AT FEA
F qOT § | W gwr ¥ 39 ) fRER
A % g 7 foiw faar fr &
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Fga-dr  gfaad cafrd  a@ sgE
ifer FifF w7 9 glagred &
AT @ I gfagrei @ og@y §
AT Afaw g3t g s 5 oF@ 20
AT FT A AN &7 AT T gy

W AT ST AR G B 9%

s AR whhd g @@ 7 dn fr
WIT 20 TF & q9d 37 glagri F
qY F FRO AT F I AfaFw qET
oAl 8, AfaF 9T g3 & A A
A AT FAT 20 € FT S gA@ 2
SEHN AWM A, IqFT A | AT @R
39 §U 97 WA et s o
T FE AT A gW aAey & fF
9gT @ fa7 8% I W a@ @ &
qFeT, TF AT FAF 9 FT qHA §,
fedt ® qa9 F1 T TE AT FgEwAT
g T A fret &1 jaw ¥ sqmd W@
YFE FW ¥ wAT fEar 9 qwar @
afeT § gagar § 5 g sravgear
feedt & Two moqﬁ-@%fa—ﬁ.e
SIN AAWEFAT 3 ATET & FE 4%
’Taﬁ’ﬂaﬂ'ﬂ'fgl T g% Iy r@
qg T &, star & o 1 arw Agd A
#g, o adw @eEl S @@ w
amr @ 5 7g samar @ oar gaEr
g3at g1 AT AT q9T aEr g fw
’ﬁ"faé?f ger fFdr Y S «1 @91
fear s war @ @ ag waT A<k A
MT A aF qH FE o g oA
WA ¥ AR AT ww FT A2 A F 42
q I A A AT 2

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) : Sir, this Bill which
amends the Act of 1954 follows the
report of the Joint Committee on
Salaries, Allowances ang other Am-
enities to Members of Parliament. It
was placed on the Table of the other
House on 7th August 1968. My friend
Shri Rajnarain spoke, I always listen
to him with great care. Before that my
friend Shri Bhargava had alsg spoken
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[Shri Awadheshwar Prasad Sinha]

about it. When this thing was dis-
cussed in our House a few wmonths
back, I had said that when it is in our
hands to take our salaries and am-
enities, we should be careful about it,
that we have to win the goodwill of
the people and they should not think
that we have come here to grab
money but we should at the same time
be able to see that Members who are
not rich, who come from the middle
classes or even poor families, either to
this House or that House, are able to
meet their requirements, are able to
discharge the functions of Members
with dignity and with ease, without
being forced to beg otherwise. s Mr.
‘Patel gave some instances. 1 would
draw the attention of Shri Rajnarain
that this Committee was represented
by all parties. His party and other
parties were all represented in this
and there were unanimous recom-
mendations and there were recom-
mendations by overwhelming majority
“otes like 10 to 5, & 16,3, & fo 3 ete.
If we consider all the recommenda-
tions. both unanimous as well as the
.ones by majority vote, we will find the
-correct pesition. Shri Rajnarain was
.accusing the Government, 1 would
like him to kindly go through this
report which was placed on .the Table
of the Lok Sabha on 7th August 1958,
which speaks a great deal. Let us try
to read it objectively and be fair to
the Government. It is sent to every
Member. If these unanimous recom-
mendations were accepted and if the
recommendations made by overwhel-
ming majority were accepted, it would
have cost the excheguer much more
than what the present amendment, as
passed by the Lok Sabha and now
brought before us bv the LMinister for
Parliamentary Affairs, will cost. Let us
try to see the facts, as my predecessor
did just now. Suppose we meet for
150 days, we get Rs. 20 more per day,
it means we get Rs. 3000. We ask
for free postal stamps for letters which
comes to Rs, 100 per month or Rs.
1,200 per annum. We ask Rs. 100 per
month for the stenographer. We ask
for Rs. 600 for electricity, water
charge, etc. All these come to Rs.
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3,000. Besides that, we made numerous
recommendations by majority vote
which would have cost at least Rs. 100
per day and even more. I do not want
to read all this and take the time of
the House. I would tell my friend that
saving money does not mean taking
less. Saving the time of the House—
because every minute we spend in
both the Houses when the Session
is going on costs—is more important.
So, Sir, I shall be very brief because
of that. And Government has taken
the middle course Instead of. ..

3 P.M.
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THE VICE-CHAIRMAN (SHRI D.
THENGARI) Mr. Rajnarain, vou, have
to take your seat.
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SHRI AWADHESHWAR PRASAD
SINHA: I sincerely fee] that we
should take the minimum, not the
maximum, not even the need bhased
optimum. Now this Bilil has come from
the Lok Sabha. Even to the provisions
as have come from the Lok Sabha
some of my respected friends have
moved amendments. and they feel
very strongly about them, I would
like to tell them that when the Lok
Sabha has done it, it does not lle in
our mouth—I sav this verv humbly
and I hope the hon. movers of the -
endments will excuse me—to suggest
and increase the expenses of the
Government making the suggestion in
this Rajya Sabha because, Sir, we
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come to this House because of our
public service, social <ervice and other
kinds of service rendered to the
nation Of course we earn our mem-
bership We do not come here be-
cause somebody 1s charitable to us
Anyway we do not go 1n for election
expenses But there they go in for
election expenses Ask your friends
of the other House about their elec-
tion expenses We know that friends
pelonging to our party have alwo
tabled amendments, but I would bheg
of them not to increase the expenses
of the Government any more This 1»
my request to them, very respectful
submission to my friends who have
tabled the amendments Let us just
send the Bill back as 1t 1s stamping
our approval on 1t It will amount to
our bemng considerated in the matter
I+ will amount to our taking an objec-
tive view of the whole situation I
would like to say, as my friend, Minis-
ter Raghuramailah has said, that this
amending Bill 1n 1ts present form has
saved a lot of money of the Govern-
ment Otherwise the recommenda-
tions which were originally made by
the Joint Committee of Members of
Parliament 1n their report presented on
the 7th August, 1968, would have cost
the Government evchequer much more
The Government should rather be
thanked for saving public money, and
Rajnarainji wil} agree with me that
Government has saved Government
money a lot, and we want that money
to be spent otherwise, for better pur-
poses

With these words, Sir, I support the
Bill, and I request my esteemed
friends not to press their amendments
Thank you

SHRI M V BHADRAM (Andhra
Pradesh) Mr Vice-Chairman, 1i1f I
have heard the Minister correctly, the
basis of this Bill i1s the Report of the
Joint Commuittee which made the
~ecommendations Now may 1 draw
.he attention of the House to the very
terms of reference of this Com—ntten
itself? When the Motion was placed
before the Lok Sabha, an objection
was taken to the wording of the
rnotion, namely, that it should refer
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only to ‘amenities and facilities’ and
the words ‘salaries and allowances’
should be deleted The Speaker clari-
fled that only the name of the Com-
mittee was “Committee on Salaries
and Allowances” and ‘“it will go inte
the amenmties for members ° There-
upon the Motion was adopted

Therefore, 1t was very clear when
the Motion was adowoted by the Lok
Sabha that i1t was only meant for the
amenities for members but not for
salaries or allowances at all But,
unfortunately, the Committee went be-
yond 1ts terms of reference and a
recommendation has been made by
this Committee which 1s this and
appears on page 21, in paragraph 64,
of their Report

“After carefully weghing the
pros and cons of an 1ncrease in the
rate of daily allowance, the Com-
mittee recommend by a majonty
(Ayes 9, Noes- 3), that the rate of

daily allowance should be raised
from Rs 31 to Rs 51 per day”

b
An impression was$ sought td be

created that all parties are mndlined to
this recommendation It 1s a fact that
all parties and groups are mncluded in
the Committee but, Mr Vice-Chalr-
man, you may kindly go through ‘the
Minutes of Dissent written by Mr
Kanwar Lal Gupta, Mr P K Vast-
devan Nair, Mr Niranjan Varma, Mr
Rab: Ray, Mr Jyotirmoy Basu and
Mr A D Man: All these people have
dissented from the various recommen-
dations of this Committee Therefore,
the recommendation, as far as this
increase 1n daily allowance 1s concern-
ed, 1s not a unanimous one Of course
arguments were raised that for dis-
charging their legitimate duties Mcm-
bers of Parliament should have the
required facilities but lmited to the
minimum Agreed There 15 no doubt
about that Now what 1s the minimum
and what are the facilities that a
Member reouired? There 1s no end to
them It ma, be Rs 500, 1t may be
Rs 1000 or even 1t may be Rs 2,000
There 1s no limit The Limit can be
anywhere Sky 1s the Iimit Why am
I saymng this” Mr Dahyabhai Patel
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was referring to the corrupt practices
indulged in by some of the Members
by subletting a part of their houses
and making money thereby, and also
taking money for putting questions in
Parliament. He was saying that be-
cause the income which the Members
are getting as Members of Parliament
is quite insufficient they are resorting
to these unfair methods. That is how
he was trying to argue out the case.
I am prepared to concede his point of
view. but can he give a guarantee to
the House that hereafter, after the
present daily allowance is increased
by twenty rupees, there will be no
corrupt practices indulged in by any
Member of Parliament? No, because as
a nation we have lost our character
and have become corrupt in every
walk of life, we all including Members
of Parliament. We should build up
the character of the nation at all levels
and that is the only way to put an
end to corrupt practices. Even if we
get fifty rupees more than what we
are getting now as daily allowance,
even then these corrupt practices will
continue to be in existence. We have
to tackle the evil no doubt, but it
should not be by increasing the salary
or the daily allowance, That way it
can never be eradicated. Therefore,
I am opposed to this increase. We
have been raising so many other issues
and have been asking for remedies.
For example, I would like to ask this
again today. For the last eleven years
the Indian Labour Conference has
accepted the principle of a need-based
minimum wage for all the Central
Government employees and for all the
wage-earners in the country, and we
here have been asking for a need-
based minimum wage for them. Last
year, in September, when the Central
Government employees wanted an
increased wage to the extent of a
need-based minimum wage, the Gov-~
ernment did not concede that demand.
When the same employees wanted
arbitration on that, the Government
did not concede that also. On the
other hand, the Government came
down upon them with a very heavy
hand, and we all know what happened.
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When it is said that the country as a
whole is not in a position to pay
even the need-based minimum wage
to the employees in the various sec-
tors in this country, even to the pro-
ducers of the wealth of the country,
how are we justified to get twenty
rupees more at a jump as additional
daily allowance? The last increase
from Rs, 21 to Rs. 31 has been in
1964; it went up by twelve rupees
from Rs. 21 to Rs. 31. Now, within
a period of five years we want a jump
of twenty rupees, from Rs. 31 to Rs.
51. Are we justified to get twenty
rupees more per day? It means that
every Member of Parliament will get 5
daily allowance of iiftv-one rupees per
day from now. It means that we will
get Rs. 1,530 per month ag daily allow-
ance. Are we justified? I feel we are
not justified in getting the enhanced
daily allowance. Some Members who
indulge in getting all these things say
that it is hypocrisy on the part of
others that they oppose these things
and yet they ultimately accept these
things. All right; say I belong to such
a category of hypocrites, say we want
the allowance but at the same time we
oppose this thing. This is how they
try to put it. I am coming to that
Some people say if they do not want
let them not take it. Agreed; I am
quite prepared to agree to that propo-
sition provided every other legislation
that is not accepted by some Members
of the House is not extended to them.
Will this be accepted? Suppose I
oppose the Preventive Detention Act,
it should not be applied to me. When
I say I do not want this, I do not want
any Member to be given this extra
allowance of Rs. 20.

SHRI A. D. MANI: You helong to
the Communist Party. The Communist
Party gets large sums of money from
various sources. There are other
Members of Parliament who do not
get any money from other sources.

SHRI‘M. V. BHADRAM : This is all
usual trash. If we get from wvarious
sources probably you must be getting
some share also. We know the people
who have got links with the industria-
lists are geiting money from various
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sources; not the Communist Party. I
am proud to be a member of the Com-
munist Party. Out of the Rs. 500 of
my salary I am contributing Rs. 300
to my party every month. Probably
you don’t know that. With the balance
and the daily allowance I am carry-
ing on for the last three years. This
is so not only in the case of the Com-
munist Party of India but it is so in
the case of the CPM also.

SHRI K, CHANDRASEKHARAN:
It is so with us also.

SHRI M. V. BHADRAM : We want
to live as the common man instead of
being people with a separate status.
We do not want to have a status
better than the common man of India.
Unless the country as a whole is in a
position to pay the minimum need-
based wage to all the employees we
will not be justified to get an increase
in our daily allowance and other
facilities. My hon. friend, Mr. Panda,
was jocularly saying about a free pass
to the spouse, Suppose one Member
is having two wives, which wife is to
be taken to Parliament, his first wife
or his second wife?

SHRI CHITTA BASU (West Ben-
gal) : It is forbidden by law; you can~
not have two wives.

SHRI K. CHANDRASEKHARAN:
Under the Mohamedan Law you can
have. For Government servants it is
not permissible. For others it is per-
missible. There are many who have
got four wives.

(Interruptions.)

SHRI M. V. BHADRAM: That is
permissible if they had married earlier.
There are cases where one is a legal
wife and the other is not. If we pass
this Bill the whole country including
the staff of the Rajya Sabha Secretari-
at will laugh at uys. I therefore
oppose this increase in the allowance
and other facilities given under this
Bill.

SHRI N. R. MUNISWAMY (Tamil
Nadu) : Mr. Vice-Chairman, this Bill
is very simple; I do not find any
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reason why we should take much time
on this and why three hours have
been allotted for the discussion of this
Bill. In this Bill there are three
points. One is the enhancement of
the daily allowance from Rs. 31 to
Rs. 51. The second is, instead of two
air trips it has been made into four
and in short sessions it was onlvy one
and now it has been made into two.
The third is with regard to certain
facilities when you {ravel by rail
Here I wish to say something about
what happened in the earlier stages.
When we were discussing this ques-
tion in 1952 there was a hue and cry
and the Opposition wanted the salary
to be Rs. 300. After a great deal of
discussion it was agreed that it must
be Rs. 400 and as for the daily allow-
ance it was fixed at Rs. 20, One of
the Members, then an ordinary Mem-
ber but now a Minister of State, said
this Rs. 400 and Rs. 20 together will
become 420 to which expression there
is an odium attached and it was sug-
gested it must be made Rs. 21. It is
understandable because in these parts
I find that four twenty means some-
thing else. That was the reason why
it was made into Rs. 21, But when
you increase it next I do not under-
stand why it should be Rs. 31. Seratim
we have just added Rs. 10 and it has
been made into Rs. 31. The basis of
making Rs. 20 into Rs, 21 was because
of the bad meaning attached to the
expression four twenty. But after-
wards every time it has been made
into Rs. 31 and now Rs. 51. Why
should there always be this small tail
of one rupee attached to this daily
allowance?

PANDIT S. S. N. TANKHA: It is a
lucky number.

SHRI N. R. MUNISWAMY : Every-
thing is lucky.

PANDIT S. S. N. TANKHA: When
you give a donation you don’t give in
a round sum; you always say Rs. 31
or BRs. 51 or something like that.

SHRI N. R. MUNISWAMY: We

belong to the old generation and we
want something ~dded this way or
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that way by saying it is auspicious and
all that. The basis was to avoid
four twenty at that time but even
today that addition of Re. 1 is being
kept on with every increase. So far
as Rs. 51 is concerned, Members have
argued for and against it. So far as
I am concerned, I would say this.
Because of rise in prices and other
things we do need something more and
this Rs. 51 is not very much especial-
ly if you compare with what Members
of Parliament in other countries are
getting. Even in Ceylon they get
Rs. 1500, Evepn in much smaller coun-
tries than ours they get more. Con-
sistent with the economic situation
and conditions in the country this sum
of Rs. 51 is not very much. Others
possibly may say that they are pre-
pared to work even for Rs. 20; it is
quite possible they may say so but in
actual practice they would not accept
less than Rs. 51. People talk a lot in
this House because in the House we
can talk anything under the sun and
the moon; only thing is there will be
no relevancy., Whatever is talked
here, though not germane to the Bill,
is listened to with rapt attention by
the people; it has news value. And
that is how deliberations are carried
on in the House. Because of the news
value many things are being said in
the House.

Now coming to the particular points.
my friend, Mr. Bhadram—he is not
here now—said that it is wrong to
have all these things. He said that
we were carried away by the majority
decisions taken in the Joint Com-
mittee. On the other hand Mr.
Bhargava said fhat we were having
various Commissions and Committees
but the Government never cared to
accept the recommendations made by
them., But I must say that the mere
fact that Committees or Commissions
are set up does not necessarily mean
that their recommendations should be
adopted in toto. They are only guide-
lines for us and out of those guidelines
we take that which is workable.
Workability is one thing; adoption of
the entire recommendations is another
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ther it is workable or not, I do not
#hink you can run the Government
that way. The Government has {o run
on certain principles. So we have to
examine the recommendations made
by the Committee and we will have to
see which of them is workable and
which of them is not workable. You
may say everything is workable but
what is the strain that will be impos-
ed on the economy. The economic
position has alsp to be considered.
The Minister has stated that many of
the recommendations given by the
Joint Committee could not be accept-
ed Dbecause it will involve a lot of
expenditure. That is why they have
said thus far and np farther. Hav-
ing conceded this point to the Minister
I wish to tell him that the new section
6A that is sought to be inserted is
highly discriminatory, because there is
provision there for travel for the
spouse. In this House and the colher
House there are widowers and all put
together it may be some 40 or 30. As
regards bachelors they 1nay be some 20
or 30. It may be that no account has
been kept by the hon. Minister as to
how many bhachelors are there, how
many unmarried women are there. how
many widows are there and how many
widowers are there. He has not taken
that into account, He could find it
out from the ‘Who’s Who'. If he
really wanted to find out how many
widowers, widows, unmarried or
married men were there, he could
have got the figures. . .

SHRI BRAHMANANDA PANDA
(Orissa) : I think it is a stricture on
us. I do not have a spouse. I have
a little mouse in my house. I will

need a ticket to carry it everywhere.

SHRI N. R. MUNISWAMY: He
wants to save money on these recom-
mendations made by the Joint Com-
mittee. He must also say how much
he can save because of these forty or
fifty Members who are not married. I
do not want to name any bachelors.
For example, there may be bachelors
who, though not married, may still
have children, without calling them-

selves father or mother, but that is a
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different thing. If he had taken it
into account, he would have found
that there are so many persons who
really cannot bring any spouse with
them. Why should there be this dis-
crimination? Tg give you an illustra-
tion a Member who was married thirty
years back may have two wives. He
can bring one wife free in the rirst
class and the other wife will have
travel in third class. This creates
domestic disharmony. The junior wife
will travel first class while the senior
wife will travel in third class.

SHRI OM MEHTA : He can bring
them by turns.

SHRI N. R. MUNISWAMY : We do
not want any turns. We know what
quarrels are there. Government
should not cause domestiec quarrels by
means of this measure. There is
already plenty of quarrels. Now, the
Minister must have his own experi-
ence. (Interruptions.) He should not
create domestic quarrels. If by a pro-
vision in law you are creating
domestic quarrels, it is not
good for us. I can only request him
to see that instead of ‘“‘spouse” it
should be “any member of the family”.
I agree with what Mr. Bhargava said
about two first class passes. Other-
wise, you could convert the third class
into first class, in the same way as the
first class ticket could be converted
into airconditioned class. The same
kind of convertibjlity should be allow-
ed in the case of this third class pass.
If any Member wants w bring any
member of his family, he must be able
to do so by paying the difference bet-
ween the first class fare and third
class fare. He should be permitted to
come by first class by paying the
difference between the first class and
third class fare. We have already
provided this facility in the case of
first class. It could be converted into
air-conditioned class for himself. He
may wish te bring his widowed mother
or widowed sister in first class. He
should be enabled to do so by pay-
ing the difference between the first
class and third class fare. I only
want the analogy of the air-condition-
ed class to be applied here. Of
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I only want
the same facility to be given as in
the case of air-conditioned class. I
wish that fhe Minister would consider
it and see that this facility is given.

As regards the other things, Mr.
Bhargava gave a very good fight, but
what I find is that all his fight was
for the purpose of two first class
passes. He said that only richmen
could fravel by air-conditioned class. I
agree with him. They can always go
anywhere, not only in India but else-
where also. They can do many things.
Parliament can do and undo things.
We cannot make a man a woman or
a woman a man. Excepting that, we
can do everything else. Here he
gave such a fight, but ultimately he
bargained for two first class passes. If
that is given I have no objection.
Based on economy, instead of that, he
can accept my amendment.

The last point which I wish to bring
home is that many of our friends here
are amazed that we are fighting for
our own advancement. Here we can
increase our passes. We can increase
our amenities, but the public must
accept it. They must approve that
what we do is reasonable and that it
is not anything unreascnable. What-
ever we do must be judged in that
way. Because there is power in our
hands, all of us, joined together, can
make or unmake things, but the people
must support us. Otherwise, they may
even stone us saying: You are en-
joying so much. Instead of creating a
wrong feeling outside, there should he
some restraint on our amenities. In
the case of air-conditioned travel, we
have permitted. In the same way if
anybody wants to bring his mother or
any other member of his family, he
must be allowed to do it. With these
words, I support the Bill.

SHRI K. P. SUBRAMANIA MENON
(Kerala) : Mr. Vice-Chairman, Sir, as
you will have already imagined, I
oppose this Bill, I do not want to re-
sort to any demagogy on this issue,
but I would like to point cut that in
this country when more than fifty per
cent of our people live on less than
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fifty paise a day, we, who are sup-
posed to be the representatives of the
people, should have some understand-
ing of their earnings, of thewr diffi-
culties, of their problems before we
ourselves thrust into the limelight our
own problems, our own difficulties
Unfortunately I find in this House,
whenever the problems of agricultural
labour, whenever the problems of
workers, whenever the problems of
Government employees are taken up,
a hostile House All the landed gen-
try in this House get up and shout
‘Naxalities’ and all that nonsense. But
when it comes to their own difficul-
ties, how pamstaking they are, how
heartrending their conditions are.
They are very good at describing those
things. Now, it is true that MPs may
have difficulties. I agree, but then
who has not got difficulties in this
country ? A  vast majority of our
people live 1n abject poverty, in igno-
rance, without knowing how to read
and write. Eighty per cent of our
people still do not know how to read
and write. It is in this country that
we are asking for more.

The Joint Committee has made cer-
tain recommendations. I should have

supposed that the Joint Committee
would have concentrated on certain
facilities. I agree that some more

facihities may be necessary to carry
out the onerous duties of a Member of
Parliament, but to single out this par-
ticular recommendation regarding in-
crease in DA I ihink, is unfortunate.
What is necessary, if at all, 1s to give
them {facilities to enable Members to
keep in touch with their constituencies,
to get in touch with their people. Giv-
ing an etxra allowance to MPs is a
sort of individualistic measure, which
only helps MPs in their personal
affairs. I do not think any MP would
think that what he gets from Parlia-
ment should be used more for the pur-
pose of going about his constituency
and all that The complaint that what-
ever he gets is not enough to serve
the constituency will always be there
Ot course, telephone facilities are
there. The question of transport in
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| the constituency, etc. 1s there. Perhaps
| that might help an MP more to get in
touch with his constituency and to
serve the people better.

Another point that I would raise
and which was raised earlier by
another Member also is this supersti-
tion It does not seem to leave us.
Every time we must have Rs. 21,
Rs 31 or Rs 51. It would have been
better 1f 1t was made into fifty, so
that a lot of complicated calculations
could be avoided. Why should we go
on with these superstitions every
time ? I do not understand 1t.
Another point that I wish to mention
is about this new provision for deduct-
ing the first class fare from the air-
conditioned travel charges 1f a Mem-
ber of Parliament proposes to travel
so Here again I do not agree with
this proposttion In fact this proposi-
tion including the propostion regard-
ing air travel will only help a few
businessmen in this House who ususally
travel in air-conditioned class or by
air. Actually the vast majority of
the Members 1n this House and in the
other House do not have the resources
to pay the extra money to travel air-
conditioned or by air. In case some
of them occasionally, do, due to neces-
sity, exigency, etc., that is a different
matter, but to make a general provi-
ston to enable all Members of Parlia-
ment to travel air-cond:tioned after
paying the difference is only to see
that the well-to-do, the businessmen,
the rich professional classes, etc, get
the benefit out of it. I do not think
that it helps an M. P. to carry out his
duty to the constituency which he re-
presents. With these words I conclude
my observations.

SHRI A. D. MANI: Mr Vice-
Chairman, I had the honour of being
a member of the Joint Committee which
considered the recommendations made
by wvarious Members about increase
in the emoluments of Members of Par-
llament, and I have appended my
minute of dissent on certain matters to
the report of the Select Committee I
would like to say that my approach to
this Bill 1s one of nesitating, low-key
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support, not a high-key but a low-key
support ..

SHRI AKBAR ALI KHAN : But you
are supporting the Bill

SHRI A. D MANI: It is a low-key
support not because I am objecting to
some of the provisicns but to the
approach to this question (Inter-
ruption by Mr K. P Subramanin
Menon). If you go and sit in your
seat, I will answer the question. I
would like to mention here that the
British House of Commcens appointed
a Committee to consider the remune-

ration of Members of Parhament in |

1964, and the members of the Commit-
tee were Sir Geoffrey Lawrence, Mr.
H. S. Kirkaldy and Professor W. J M
Mackenzie, and it had an Advisory
Panel The question that we have got
to ask ourselves is : just because the
Congress Party has got a majority in
Parliament and a larger number of
votes must our emoluments he mcrease-
ed? We are bringing a Bill without
taking any evidence. Whaf impression
would we make upon all these attend-
ants who are around this Chamber,
the chaprassis whose cases we refer-
Ted to the Gajendragadgkar Commis-
sion, a Pay Commission, which took
voluminous evidence, and then asked
the Minister of Labour, “Why have
you not implemented 1t with retros-
pective effect ?” Is it fair for us to
adopt two standards, nne standard for
Members of Parliament and another
standard for other people® This 1s the
question I would hike to ask. I would
have been very happy if the Select
Committee had taken evidence on all
these matters and tried to arrive at a
reasonable assessment ¢f the remune-
ration to be paid to Vlembers of Par-
liament This has not been done We
have done it because we are the rulers
of this country and we can Increase
our salaries and allowances just as we
want. In my minute of dissent I have
stated that I would like the daily allow-
ance to be Rs. 41 because .

SHRI
MENON :
forty?

K
Why

P.
is

SUBRAMANIA
this one after
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SHRI A, D. MANI : Because one is
a part of our superstition, of our reli-
gion, of our culture. We do not say
zero. I have sugested Rs. 41 a day
because taxi fares have risen in Dell
and then we have got to maintain two
establishments

Sir, 1n this connection I would like
to quote from this report—I would like
hon. Members to go through this very
valuable report which has been pro-
duced, they went into the duties which
are necessary for an evaluation of the
remuneration of Members of Parlia-
ment They have said *

“Literature 1ssued for canvassing

purposes ;
election expenses;

periodicals, books, newspaper cut-

tings, etc.;

charitable subscriptions or dona-
tions;

entertaining;

extra costs arising out of late

night sittings;”

Thus 1s very important :

“expenses incurred by wives of
Members, eg 1n deputising for or
accompanying Members ,

Payments to politcal organisations
for political purposes”

as the hon friends of the Communist
Party do, and I also do 1t to my Ser-
vants of India Society. We also make
contributions to our organisations.
These things are taken into account
I wish the Joint Select Committee—I
am saymg this because I had been a
member of the Committee—had really
set out the criteria for determining the
remuneration of the Members of Par-
liament We have done 1t just because
we can raise 1t :

A number of pomnts have been raised
like that of my hon. friend, Mr. Bhar-
gava, who wants two first-class passes
in order to enable any Member to
travel by the air-conditioned class. I
, have travelled in the air-conditioned
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class and I shudder to see beggars
coming and knocking at the window
when you are taking a cup of coflee
and saying, “Give something to me
also”. In our country 1t i1s setting a
very bad example for a Member of
Parliament, includimg Mr  Bhargava,
to utilise Parliament mocney for two
first-class passes for air-conditioned
travel We have no right for air-ccn-
ditioned travel It i1s a poor country
and we just set an examnle. . .

SHRI K. P, SUBRAMANTA
MENON : You are a member of the
Chelmsford Club.

SHRI A. D MANI: My hon. friend
raises the question of the Chelmsford
Club As a mofussil man I just keep
it If my hon. friend, Mr Menon,
wants to be entertained, he would like
to be entertained at the Chelmsford
Club and not upstairs They all want
to be entertained at the proper place
That 1s why I am a member of the
Chelmsford Club.

The question has heen raised about
a free pass for a servant. 1 zm
thoroughly opposed ‘o this free pass
because 1t 1s bound to lead to wides-
pread abuses How many times the
servants’ passes have been misused by
rallway officials to carry nephews and
nieces, brothers-in-law, unrcles in-law,
and so on, in the mname of servanrts?
We have got a right {o take a servant
anywhere 1n India .

PANDIT S S. N. TANKHA : No
servant.

SHRI K. RAGHURAMAIAH :
servant, any person

Nt

SHRI A. D MANI: Any person can
be taken. In regard to this I would
Itke the forms to be filled by the Mem-
ber concerned because it 1s bound to
lead to widespread abuses

How are you going to issue passes
for wives of Members? (Interruption
by Shrt N. R. Mumiswamy). You are
a person who belongs to an exclusive
category I am very sorry. He said
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he was a widower. It i1s always open
to a Member of Parliament to remedy
the deficiency at any tune he likes It
was unfortunate that he had passed
the marriageable age The two FHouses
of Parliament cannot help him Re-
garding wives, we do not go round to
the constituencies, but Members of the
other House do take their wives, for
campalgning purposes It 1s a fact
that they are present.. . (Interrup-
tion ) My friend belongs to an Ashram,
I belong to an Ashram, but I am look-
ing at 1t from the point of view of
a person who evaluates the working of
a Member of Parliament. I will speak
on my amendment at the appropriate
stage Wives of Members of Parlia-
ment should be given a 1aillway pass
also, that i1s to say, when they {travel
alone When she goes with her hus-
band for any political work, you must
give them a joint pass [ am moving
an amendment to 1r. Bhargava's
amendment saying that in place of
“any member of the family” it should
be “wife or dependent son or
daughter”. This 1s necessary as Mr.
Muniswamy mentioned that there are
widowers 1n this House as well as
widowers in the other House It 1s
a sad lot for a person to be deprived
of the valuable services and the com-
fort of a spouse. I would like to ask
the hon. Minister why he should use
the word ‘spouse’ Why cannot he use
the word ‘wife’ Why don’t ycu put
the word ‘wife’> Why do you use the
word ‘spouse’® Because ‘spouse’ can
cover a multitude of faces I do not
want any kind of a charge of corrupt

practice being brought agammst a
Member of Parhament that he
brought 1n somebody who was not

strictly a spouse Sir, one more point
I feel that in place of ‘“any member of
the famuly”, “wife or dependent son or
daughter” should be ncluded bhecause
in the case of a widower, the Member
will be able to bring with him his
dependent son to help 1n his parha-
mentary functions.

I support this Bill He will not
bring forward another Bill for another
four or five years to 1ncrease our
salary But when i1t comes, we must
do 1t in a proper form We must con-
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duct an inquiry so that the public at
least will realise that we are setting
an example When we ask the Gov-
ernment servants to pe very patient
when the cost of living goes up and
ask them to wait for the Gajendragad-
kar Commission’s report, we must set
our house m order and we must set
an example 1f we want to impress
upon the people that we are animated
with the ideals of strict public service.

SHRI K. CHANDRASEKHARAN -
Sir, it is rather strange that even in
regard to the salary and allowances of
Members, this House and the other
House could not reach ary unanmmity
of thinking. The Jomnt Committee
went into the gquestion of salaries and
allowances and has submitted a Report
and it was in pursuance of this Report
that a Bill was presented in Parla-
ment. The hon. Minister has stated
what could have been the financial
commifment if even some of the re-
commendations which were thought to
be unanmimous in that Report had been
implemented and what 1s the difference
in the extent of financial commitment
if the Bill as passed by the Lok Sabha
is mmplemented. I do not think that
that 1s a correct approach al all. It
cannot be done from the point of view
of mere finance The questicn 1s, In
what manner the salary or the allow-
ances or the privileges should be re-
vised if they are to be reviewed at all
Looked at in that wav, the provisions
in this Bill amount to a legislation of
expediency.

The provisions of this Bill are, to
some extent, unscientific and 'n so far
as certamn other provisions are concern-
ed, they are anti-socialistic. I say that
the provisions of thjs Bill are unscien-
tific because there 1s no scheme or
purpose contained in regard to some
of the provisions of this Bill Take for
example this ad hoc Increase from
Rs. 31 daily to Rs. 51 daily. What
exactly is the purpose of it? Is it in-
tended to meet certain of the other re-
quirements of the Members which
were canvassed for and which found
support in that Committee’s Report?
Is it to be given, after all, in the form
of an increased daily allowance? When
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a Member gets a permanent allowance
which 1s taxable and for which 1n-
come-tax is bewing paid—the daily
allowance is exempt from income-tax—
this concept of daily allowance, in the
background of the permanent monthly
allowance that you are drawing, 1s
only for the purpose of meeting your
daily requirement And with that
background in view, I must certainly
state that this ad hoc increase to
Rs 51 15 absolutely unjustified We
have all been living mn Delhi and we
have found that Rs 31 s quife ade-
quate. The question, therefore, is
what exactly this ad hoc incrense 1n
allowance meant for And this ad
hoc 1ncrease, as I submuitted earlier, 1s
just for the purpose of meeting expe-
diency and nothing more.

The hon. Mr. Bhargava—! was care-
fully listening to his speech—referred
to the discriminatory provisions con-
tamned in this Bill, and there are many
such discriminatory provisions In
fact, the Bill as passed in the Lok
Sabha, contains more discrmurations
as between Member and Member than
the Bill as introduc>d in the Lok
Sabha I do not know, Sir, as to why
there should be any discrimination at
all so far as Member to Member is
concerned in the matter of enjoyment
of his privileges After all, a Member
1s enjoying these privileges only
because 1t is thought that it 1s neces-
sary that the Member should have
these privileges for the prover dis-
charge of his functions as a Vember
of Parliament If that be so, there 1s
no justification for these discrimina-
tory provisions. And we who are com-
mitted to socialism and who say that
the socialistic form of the welfare State
should be implemented in full, if we
are 1ntroducing surh unsocialistic
measures so far as we curselves are
concerned, I do not know how we are
morally competent to say about the
implementation of socialism

The Bill that was originally intro-
duced contained only two purpnses.
One was this ad hoc increase of daily
allowance and the other was a provi-
sion with regard to air travel any-
where 1n India for any purpose, at any
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time, by paying the difference between
the rail fare and the air fare The
first has been retained in the Bill as
passed by the Lok Sabha, the second,
m the form in which 1t was put 1n the
Bill, has been deleted Instead of the
second, we have got another provision

Then, Sir, we have got some more
provisions introduccd in the Bill as
passed at present Instead of one in-
termediate journey that is available,
the number of intermediaie journeys
1s 1ncreased

Then there 1s a statutory provision
made 1n regard to travel by air-con-
ditioned class There 1s a free third
class railway pass meant for some-
body who accompanies the Member
and then there 1s the non-transferahle
first-class rallway pass for ‘he spouse
And then there 1s also a provision
that 1f the free third-class pas- 1s not
used, 1t can be accounted for the fur-
ther purpose of th's ailr-conditioned
travel I submit, Sir, discrimination 1s
writ large in the provisons as ccntained
in Clause 6A as passed by the Lok
Sabha I completely agree with the
amendment proposed bv the hon
Mr Bhargava If some of these provi-
slons were to stand—I do not know
whether these provisions should stand
at all so far as I amr concerned, I op-
pose them—but 1f they are to stand
certainly, I would like that amendment
to be passed rather than these
provisions In regard to the spouse
alone And I very seriousiy oppose the
amendment that has peen roved by
the hon Mr Mani bhecause that makes
the position rather worse <o far as this
question of discrimination 1s concerned

I submit that so far as the Viemhers
are concerned, only two things 1f at
all, need to be considered There sre
very many things If you go into the
question of privileges, 1f you go into
the question of the benefits, i1f you go
into the question of the necessaries,
they will never end because from
Member to Member suggestions can
be made, and 1f all the suggestions
are totalled up, we do not know where
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there are two aspects which ought to
be considered In whar farm they
should be implemented it 1s not for
me to suggest at this stage One 1s
some sort of secretarial assislance
being made available to the Members
It 1s parficularly difficult to work in
Delht without that sort of secrelarial
assistance It may be possible in the
constituencies or 1n the State to which
the Member belongs He tnay be able
to arrange for some sort of secretarial
assistance there even if he is not a
professional man otherwise But mn
Delht 1t 1s so expensive This 18 2
matter which really contributes to the
efficient working of a Member of Par-
liament That was considerea by the
Committee, but nowhere in the provi-
sions of the Bill it 1s there

Sir, the other question 1s with regard
to accommodation The type of accum-
modation to be provided, similar or
dissimilar, and the rental in respect of
that should depend upon the <eniority
of the Member or his requiremen- or
his status whether he 15 a leader of a
party or an office-bearer of a party
and therefore, he mav requre a
bigger accommodation That accom-
modation should be provided free of
cost These two things could be
given These monetary benefits that
are being given are nct likely to be
used for the better efficiency of a
Member’s functioning That 1< my
objection to 1t Therefore, Sir I oppose
totally the provisions of this Bill

SHRI CHITTA BASU -+ Mr Vice-
Chairman, 1 rise to oppose this Bill

SHRI A G KULKARNI (Maharash-
tra) Do not oppose it

SHRI CHITTA BASU * Just under-
stand what I mean to say and apply
your mind, my dear fritend, Mir A G
Kulkarni, and then you support it

SHRI A G KULKARNI - Also say

that you are going to deny the benefits
arising out of this Bill
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SHRI CHITTA BASU Provided
you also give me the r ght to say that
the other laws which have been pass-
ed here would not be applicable 1n my
case

Mr Vice-Chairman, I oppose this Bill
and I oppose 1t for various reasons I
shall not discuss thigs thing at great
length because my friend, Mr Rajna-
rain, has discussed the problem m a
large convas Generally I will confine
my remarks to what has been said by
the hon’ble Minister.

The Minister, in the course of his
opening remarks, observed that the
daily allowance of Members of Parlia-
ment has been mncreased by Rs 20 per
day 1n order to provide him certain
facilities to discharge hi</her duty 1n
a very efficient manner If that i1s the
reason for bringing about such a
measure, let us consider 1t from 4
practical point of view

Every day you will pe giving Rs 20
more than what we get today I was
listening to Mr Mant He was read-
g from some book I do not know
from which book he was referring He
referred to the requirements of a
Member of Parliament for the efficient
discharge of his responsibilities 1
heard him say that secretarirat assist-
ance 1s needed It 15 necessary for an
M P to maintain a clerk {0 wo his
office work, and 1f moncy 1s spent for
that purnose 1t romes to Rs 250 pm
or Rs 3000 at the rate of Rs 20 a
day for 150 days in the year Mr
Vice-Chairman, 1if the only object 1
to increase the facilities for more effi-
cient discharge of the responsibilities
of a Member of Parharrent, 1s that
amount sufficient to maintain a clerk,
t0 maintain a steno and to maintian
an office which should be readily
available for a Member of Parhament
without which, I think everybody will
agree, we cannot discharge our res-
ponsibility properly here You say that
this money 1s bemmg given for the
efficient discharge of his responsibili-
ties I am not for giving money I
do not mind whether you give him
Rs 250, Rs 300 or Rs 500 But 1t 1s
necessary that secretarial ass'stance
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or requirements which are needed by
a Member of Parliament for the effi-
cient discharge of his responsibility
should be provided t» him But that
purpose 1s not going to be served by
this particular Bill What are you do-
img”? You are giving certain extra
money to a Member But, Mr Chan-
drasekharan has Ttightly pointed out,
there 1s great doubt whether that
money will be spent for the efficient
discharge of the responsibility of a
Member of Parliament It 1s, in cther
words, bribing and corrupting Mem-
bers of Parliament You are taking
the advantage of 1he human nstinct
of an opportunity for increased salary

Mr Vice-Chairman, again, here is
an element of discrimination Some
of the senior leaders of this House re-
ferred to needs AJl right If needs
are to determine the wage, why should
1t apply to Members of Parliament
alone I think, Mr Vice-Chairman,
you are a labour leader Why the
same criterion in fixing the wages for
the working people should not be
determined” If the salary and a low-
ances of Members of Parliament are
to be determined on the basis of his/
her need, why should that particu'ar
principle not be applicable 1n the case
of other sections of working pecole in
our country

Mr Vice-Chairman, when we raised
this question of having a wage
policy based on needs, the hon'ble
Minister said that our finarecial posi-
tion 1s not such as would warrant a
wage policy When we raised the ques-
tion of a minimum wage on the basis
of need for the bulk of our popu'ation
they shed crocodile’s tears When our
agricultural labour, our village people,
have not got even the mimmum wage.
how can you think in terms of salcries
and allowances for a Member of Par-
liament based on his need? Therefore,
we cannot think in terms of fixing the
wages on the basis of needs They
come out with that argument when
we demand fixation of wages on the
basis of need But on the question of
fixing the salaries and allowances of
the Members of Parliament, you very
much relish the 1dea of need. This 1s
discrimination
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Mr. Vice-Chairman, it has got some
moral aspect of it. We cannot think
in a vacuum, We are a part of the
people, an integral part of the people,
an integral part of the society in which
we live, toil and work, and as a repre-
sentative of that society we are here.
When our vast masses as our friend,
Mr. Rajnarain has observed, 60 per
cent. of our population, cannot have
even the minimum to eke their exist-
ence, this Rs. 51 per day is needed for
us to meet our needs.

A few days ago the Prime Minister
had to agree that 82 per cent. of our
rural population cannot afford to spend
more than Re. 1 a day, and you say
that you are in a position to afford
Rs. 51 a day for the Members of Par-
liament who also havnen to be mem-
bers of this society. Therefore, it is
nothing but tarnishing the image of
the Members of Parliament. That may
be the objective of the Trea-
sury Benches. It may be
because of their “yes-men”
who are there always to raise
their hands and this is perhaps
the result of an attempt to satisfy
them, to maintain the power equation.
Therefore, Mr. Vice-Chairman, you
will agree with me *hat at the present
stage of the society, we cannot con-
ceive of a wage increase for ourselves.
Some of the Members referred to the
salaries and emolumenis of the Mem-
bers of Parliament of some foreign
countries. I have never been to other
countries, but while referring to the
question of the salaries of the Members
of Parliament of other countries, we
should also take into consideration the
living conditions of thz people of
those countries. The salaries and
allowances of Members of Parliament
cannot be determined in isolation from
the standard of living of the other sec-
tions of people.

4 P.M.

From all points of view, therefore,
this is not desirable, this is not to be

accepted and I feel that this Bill
should be withdrawn. Here again I
want to mention one point. There is

a provision in this Bill that a Member
is entitled to undertake air journey
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four times during a session to any part
of the country. I can understand faci-
lities in relation to travel .o one's con-
stituency. We, for example, come from
West Bengal and we are required to
visit Calcutta and that part of the
country to maintain closer relation with
our constituents,

AN HON. MEMBER : Everv day.

SHRI CHITTA BASU : If it is every
day, as he says, it is all the more
better. But I do not know what makes
it necessary for a Member of Pariia-
ment during a session to travel to any
part of the country four times. By
that particular benefit, the- House will
lose the benefit of Members’ attendance.
One will always be interested in going
out and not in being present in the
House. According to the existing
rules, a Member is entitled (o draw his
daily allowance even if he is absent
for 13 or 14 days.

AN HON. MEMBER : No, no.

SHRI CHITTA BASU: Yes. You
are paid for your absence You ate
paid for your dereliction of duty.

Therefore, I think this Bill is not desir-
able. It should be withdrawn and the
House will do well if it records its pro-
test against this kind of measure,

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Mr. Appan. You will
kindly confine your remarzs to five
minutes.

SHRI G. A. APPAN (Tamil Nadu):
Mr. Vice-Chairman, I would neither
support this Bill nor oppose this Bill.
Then why do you stand up ?-—you may
put that question. I do so because it
is my bounden duty, as a representa-
tive of the people, to bring to the
notice of the Government, not only of
the Minister here—he is only a limb
of the Government—but of the whole
Cabinet, through this august body,
that they should give the matter the
due weight it deserves, whatever may
he the differences of opinion.

Mryr. Vice-Chairman,
country. The Members

this is a poor
should have
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the necessary amenities to discharge
their functions, but not for discharging
family functions or for undertaking
pleasure trips when the session is go-
ing on. The voters are cur masters.
Can we ever try to become bigger than
our masters, to earn more Than our
masters? This is wvery unfair, I
really wonder which wise man has
drafted these things.

Now, I do not have anything to say
about the fifty-one rupees business. It
has been decided. T also agree that
the Members do dJdeserve even more,
even Rs. 60 provided they are honest
in the work that is assigned tc them, to
the work that is put on their shoulders.

AN HON. MEMBER : Rs. 10C.

SHRI G. A. APPAN : You can even
go up to Rs 100; I will rot grudge, if
you are true to your job, if you are true
to the trust that is oestowed on you,
by the voters, by the -electoratz, and
fry to help them and not help your-
selves.

Now, Mr. Vice-Chairmaa, there s
one wonderful clause here. I do not
think anybody can accept this clause.
According to this clause, you can nave
one free air travel up and one down
even during the inter-session period.
Generally, Sir, the Committee meelings
are conducted only for one day or two
days, or sometimes for two or three
hours only. And Governmeat money
is being wasted on atr fares, and allow-
ance for three days before and three
days afterwards. Mr. Vice-Chairman,
it will be really imposturous on the
part of anybody to accept this proposal.
Give him allowance for one day before
and one day afterwards, but not, for
heaven’s sake, as has bheen provided
here. I want the hon. Minister to put
this view to the Cabinet that there
should be no free air travel for Com-
mittee sittings unless the sittings gues
on for 15 days at a stretch.

There is another provision. It has
heen wonderfully drafted. You Fknow,
two phones are given. We have work
here as well as there. But the wonder-
fl part of it is that 5.400 free calls
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here and 5,400 free calls there are
allowed, But, how much does the Gov-
ernment lose by this? Rs. 300 here and
Ks. 300 there; a total of Rs. 60U of
Government money is gone. All right;
let 1t go; it is a legitimate thing; we
can grant it. But you now allow 15U
calls free on either side. (Inferrun-
tion.) At the rate of three minutes per
call, a man has to spend about 150
days for this. . .

SHRI A. G. KULKARNI: Trunk-
calls are not free.
(Interruptions.)
SHRI G. A. APPAN: Anyway, I

would request the Government to limit
the number of free calls. Free tele-
phones are all right. But we chould
be reasonable in our approach and it
should be accentable to the public. So
many calls will be a ol on the poor
men. I will reserve the other things
for a later occasion.

SHRI K. RAGHURAMAIAA : Mr.
Vice-Chairman, I am grateful tc the
honourable Members who have spoken
from various sections of the House for
the broad support that has been given
to the various provisions of the BRBill
except with some honourable excep-
tions. I must say at the very cutset
that I do not know how the honour-
able Shri Chitta Basu’s speech will be
interpreted, but I interpret it that he
is in support of the Bill. I shall ex-
plain why. He concedes and in fact
he has made out a case that thz provi-
sion made by the Government amounts
to an additional Rs. 260 a month and
that is not enough to cover their re-
quired facilities, So, the Government
has been more modest than he would
have been had he been there drafting
this Bi1ll. I consider his speech a grand
support for this Bill. I cousider that
the Leader of the Swatantra Party has
also broadly supported the features of
this Bill. He only said probably it
would have been better to send it to
an impartial committee. May I tell
him that this is not the first time in
the history of this Parliament that
these salaries are given or the allow-
ances are given or. ..
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SHR]I DAHYABHAI V. PATEL: I
said “an 1mpartial person” I only
pomnted out what had been done n
England. If they could do it, why not
we? That is all.

SHRI K. RAGHURAMAIAH : While
a person does not include a committee,
a committee includes a person. That
fs the spirit in which I mentioned. The
pomnt 1s that this i1s not the first time
that these things have been dcrne, that
salaries are given and the allowances
are 1ncreased to Members of Parlia-
ment. I do not think 1t has teen the
practice of this Parhhiament to entrust
that purpose to anybody outside Par-
hhament and even ;n this cace now it
will be recalled that this matter was
considered by a Joint Committee of
both the Houses of Pariiament. It 1s
not as if it 1s not considered hy any-
body at all

Then there i1s one hcnourable Mem-
ber who said, “Well, in ibe case of
other categories of peopie 1n this
country you apvoint other bodies and
then you take their advice and then
pass legislation giving them wages or
increasing their wages” But there that
is necessary because you cannot know
fully their difficulties, their problems
But I expect, the Government expects,
every Member of Parliament to krnow
what his problems are, what his diffi-
culties are, what his reauirements are,
what facilities he wants 1n crder to
efficiently discharge the functions for
which he 1s here Therefore, from
that point of view, I think, 1t 1s not
correct for anybody to say that Par-
liament shall not do 1t. Then, who
shall do 1t1? Who knows better wnere
the shoe pinches so far as Members of
Parliament are concerned ? Therefore,
I think 1t is but proper we do 1t cur-
selves. Also, why not have the confi-
dence that we can always assess objec-
tively? When we can legislate for the
whole country, can we not legislate
for ourselves ? Cannot Members of
Parliament be trusted to have that
sense of an objective reality? Why
should you think that other persons
have a greater appreciation of your
requirements ? I think it is a right
thing and the measure of support
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which the honourable Memgcers have
given to this Bill, has proved thati ihe
assessment of the situation by the
Government 1s proper and that what
should be done has been done. Of
course, there has been some criticism
For instance, Mr. Rajnaramn has made
a speech saying that this i1s anti-natio-
nal, anti-people, anti-moral, and I think
if he had a dictionary with him, he
would have probably added anti-every
word 1n the dictionary We are propos-
mg Rs 51 instead of Rs 21 because the
standard of living has gone up. because
certain facilities are reouired, because
there are various inconveniences which
the Members are being put to And
if 1t 15 anti-moral then, 1s not the
honourable Member’s taking even
Rs 31 immoral”? If Rs 31 could be
moral, Rs 51 1s also moral But 1if
Rs 31 1s moral and Rs 51 1s not moral,
that means, morality changes in Rs 20.
If a comparison 1s to be made between
the standard of living of the poorest
man in the street and that of oursel-
ves, then, how are you justified
taking Rs. 317 Is every person in this
country getting Rs. 317 You do not
think of it when you are taking Rs 31
Therefore, I submit that the yardstick
1s not that. When there zre provisions
in the Constitution regarding the <up-
pressed people, the oppressed people
and various other classes and catego-
ries of people for their upliftment., we
are domng 1t When we talk of Mem-
bers of Parliament we have tc consider
the situation vis-a-vis Members of Par-
liament only. It 1s no use making
comparisons. I know probably his
speech was meant to be pnlitical ‘rut I
do not want to say that. I do not
want to doubt his honesty or the inte-
grity of his purpose. . .

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) : You have already
said 1it.

SHRI K. RAGHURAMAIAH : Then
some honourable Members by way of
an amendment said, “Why not have a
clause allowing people, who do not
want to take, not to take.  Gener-
ally we include a clause only when
but for that clause you cannot do a
thing But there is rothing in the law
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on this matter which requires that
every Member must take everything
that is provided 1n the Bill It 1s even
now with the clause or without the
clause open to any Member rot to
take. If he does not want to take, he
need not take the facility. There 1s no
compulsion. Nobody 15 going to com-
pel you to aval of a faclits, 1f you
do not want to take Rs 51. do not
take it. If you think that you can
discharge your functicns ably and
efficiently with only Rs. 31 or with
only Rs. 21 or with only Rs. 10 or
even with only Rs. 5, in view of your
sympathy and affection for the poorer
classes of the community, please do
not take it. There 1s nothing in the
law that requires you to take 1t No
amendment 1s required. I am sure the
legal pundits, those honourable Mem-
bers who are lawyers, also will approve
of my statement that no such amend-
ment 1s necessary

Then, objection was taken to the
provision of Rs. 51 on the ground that
the terms of reference were only for
allowances and a reference was made
to a ruling made by the Speaker of
the Lok Sabha that they should only
concern themselves with facilities to
Members and not their satar.es and
allowances. I think in the Jomnt Com-
mittee when this matter was brought
to the notice of the Commuttee, the
Commuttee felt that 1t was open to i,
notwithstanding what the Speaker of
the Lok Sabha observed, to make 1its
own recommendations And its recom-
mendations have been of two types—
one unanimous and the other by a
majority vote. And when the matier
came again before the General Pur-
poses Committee of the Lok Sabha it
was felt that now that the Committee
made certain recommendations, it was
open to the Government to formulate
such proposals as it iked in the lLight
of the recommendations. Angd that is
what the Government has done It
is not as though the Government s
doing this 1n pursuance of any particu-
lar direction from anyoody It is after
taking 1nto account the Ccmmittee’s
recommendations, and as I said, also
after seeing tne difficulties in imple-
menting some of the recommendations
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made which I illustrated at the begm-
ning of my speech, that the Govern-
ment has come to the conclusion that
1t has done here. *

Then, you have my
the reference made to the widows,
widowers and unmarried. I am suie
no discrimination i1s meant ny anybody
it respect of those honourable Mem-
bers. What happened is this After
all, children and other dependants any
person can have excepting, of course,
unmarried persons. A widower can
have children A widow can have
children. But if there 1s a sufficient
budgetary provision and if the rail-
ways could provide accommeoedation,
none would be happier than all of us
here to provide that every member of
the family shall be brought But we
are operating in a restricted budgetary
provision and therefore, 1t was thought
that for the time being it should be
confined to the spouse, because you
see 1if a widow can lake her children,
if a widower can take his children, a
married person will think: why not I
also bring my children here? Origi-
nally a suggestion was made i the
Lok Sabha by some Members that a
Member should be enabled to bring ail
the members of his farmly once a
year. That was the original suggestion
made. Then 1t was considered what
was really practicable and what was
really possible considering the provi-
sion in the railways and other condi-
tions, It was then thought that the
provision that has been made in the
Bill 1s the only possible one now. And
no discrimination, I can assure you. 1s
meant agawmst anybody who 1s not
covered by 1it.

sympathy for

Then, one honourable Member rais-
ed a pomnt about ‘during a session ”,
that is in relation to the provision of
a pass for the spouse. It 1s not the
intention that the pass will be 1ssued
only after the commencement of a
session or before the completion of a
session. That is not the intention at
all. The intention is that the pass
should be available for each session.
Originally the idea was that it shall
be once a year. But then when 1t
came to discussion in the Lok Sabha,
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[Shr1 G. A. Appan]
it was felt that this facility should be
given 1 respect of each particular
session. If there are four sessions 1n
a year, four times, in respect of each
session, the spouse can come and go.
That 1s the intention. I hope there
will be no difficulty in obtawning these
passes 1n advance of a session or dur-
mng a session or after the compietion
of a session for the return journey.

That 1s really the intention. One of
the Members said : “Why anywhere
in India?”. I had already explamed

The provision as 1t stands refers to
the place of residence. It has opeen
felt by some members that this 1s an
unsatisfactory provision because, sup-
posing a man has his usual place of
residence at Madras and now he does
not want to go to Madras and conly
wants to go up to Hyderabad which 1s
an Imtermediate <fation, as the provi-
sion now stands, either he has to tell
a lie that he went to Madras and came
back or he cannot take advantage of
the provision although it i1s advantage-
ous to the Government because less
money 1s involved. Then it was origi-
nally drafted mn the Lok Sabha as
‘erther to his place of residence or con-
stituency or any place in the State in
which he has the place of resigence’.
But then somebody said, suppose some
work relating to the Member’s consti-
tuency was there in Bombay, why not
he go there? It is not as if you get
both DA and this. It 1s an existing
facility according to which you lose
the DA but get your fare up to full
rate Members from the South repre-
sented that during a Budget Session
which 1s for 3 months there and which
is split into two here, 1t wouid be a
great hardship for them if they could
go home only twice during the entire
session. So it was felt that it should
be increased to four times. That 1s
one of the unanimous recommenda-
tions. Even about the Committees
about which reference was rmrade, that
is also one of the recommendations
made unanimously. After all, if the
Commuittee lasts for a day, may I ask
the Member where is the time for him
to go all over India and come back?

Therefore it postulates that there must
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be such an occasion as to be able to go
during the sittings of the Committee.
I am sure Members will not abuse that
privilege and Members are expected to
be honourable. As regards the sugges-
sion of Mr. Bhargava to give first class
mstead of third class, there were cer-
tamn suggestions.

SHRI M. P. BHARGAVA : It is the
discrimination that I object to.

SHRI K. RAGHURAMARIAH : The
discrimination 1s a way of .ooking at
Life If my friend thinks looking at the
measure 1n the way he looks, there 15
discrimmation, I may say that actually
we have not tried to make any discri-
mination.

SHRI M. P. BHARGAVA: It s
obvious

SHRI K. RAGHURAMAIAH : Not
to me. Anyway there 1s no such in-
tention to make any diserimination
between one Member and another If
I explain the reason why this third
class pass 1s troduced, perhaps my
friend will agree with me. Tt was
never meant as a disecrimination.

SHRI AWADESHWAR PRASAD
SINHA : You may speak on 1t when
the amendment comes.

SHRI K. RAGHURAMAIAH : Thank
you for the suggestion but it is better
I finish because I must gwve the back-
ground of the clause. Originally some
Members 1n the Lok Sabha wanted the
‘A’ class pass availlable in the Railways
to some of the officers enabling the
officers to go by air-condifioned coach
by paying one-third of the difference
and then also to take some extra
maunds of luggage. That was the thing
which the Members wanted. It was
considered in consultation with the
Railway Ministry. It was felt that we
do not have sufficient air-conditioned
coaches to cater to all the Members
and we do not want to make some
Members feel that discrimination is
being made. It is exactly to avoid
discrimination because 1f you provide
coaches only to some and not to others,
that is discrimination. So in order fo
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avoid discrimination they said that it |
is not possible. In any case that facility
I am told, has been stopped in respect
of new entrants to the services and it
is available only to the old people.
Therefore, instead of that, it was sug-
gested that some of the Members
would like to have somebody to assist
them. It was said that one could have
as well said : ‘an attendant’ Suppose

a relation comes, why make the Mem- ~

ber tell a lie and say that he is taking
an attendant. So we thought it is
much better to say ‘a person’. There
again it was not to make any distinc-
tion but it is to avoid a distinction
being made between one Member and
another ang provide some Members
with air-conditioned accommodation
denying it to others. Sir, I raove,

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is:

“That the Bill further to amend
the Salaries and Allowances of Mem-
bers of Parliament Act, 1954, as
passed by the Lok Sabha, be taken
into consideration.”

The House divided.

THE VICE-CHAIRMAN
THENGARI) :

(SHRI D.
Ayes—83; Noes—16.

AYES—83.

Ahmad, Shri Syed
Anandam, Shri M.

Annapurna Devi
mati

Chaudhary, Shri Ganeshi Lal
Chaudhri, Shri N. P.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Desai, Shri Suresh J.
Deshmukh, Shri T. G.

Gilbert, Shri A. C.

Gujral, Shri I. K.

Hathi, Shri Jaisukhlal
Hussain, Shri Syed

Jadhav, Sardar D. K.
Jagarlamudi, Shri Chandramouli

Thimmareddy. Shri-
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Khaitan, Shri R. P.

Kollur, Shri M. L. '
Kothari, Prof. Shantilal

Krishan Kant, Shri

Kurre, Shri Dayaldas

Lalitha (Rajagopalan), Shrimati
Mahanti, Shri B. K.

Mahavir, Dr. Bhai
Mallikarjunudu, Shri K. P.
Mani, Shri A. D.

Maniben Vallabhbhai Patel, Kumari
Mariswamy, Shri S. S.

Mehta, Shri Om

Mishra, Shri L. N.

Misra, Shri Lokanath

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohta, Shri M. K.

Mohideen, Shri S. A. Khaja
Momin, Shri G. H. Valimohmed
Muhammad Ishaque, Shri
Muniswamy, Shri N. R.

Musafir, Shri Gurumukh Singh
Narayanappa, Shri Sanda

Neki Ram. Shri

Pande, Shri Tarkeshwar
Panjhazari, Sardar Raghubir Singh
Patel, Shri Dahyabhai V.

Patel, Shri T. K.

Patil, Shri G. R.

Patil, Shri P. S.

Patra, Shri N.

Phulrenu Guha, Dr. Shrimati
Punnaiah, Shri Kota
Purkayastha, Shri M.

Puttappa, Shri Patil

Ramiah, Dr. K.

Reddy, Shri K. V. Raghunatha
Reddy, Shri N. Sri Rama

Reddy, Shri Nagi

Reddy, Shri Y. Adinarayana
Sahai, Shri Ram

Samuel, Shri M. H.

Sanjivayya, Shri D.



4023 Salaries & allowances of

Satyavati Dang, Shrimati
Savnekar, Shri B. S.
Sharma, Shri Anant Prasad
Sherkhan, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri Bhupinder
Singh, Raja Shankar Pratap
Sinha, Shri Awadheshwar Prasad
Sinha, Shri B. K. P.

Sisodia, Shri Swaisingh

Sur, Shri M. M.

Tankha, Pandit S. S. N.
Tiwary, Pt. Bhawaniprasad
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri C. L.
Vidyawati Chaturvedi, Shrimati
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati

NOES—I186

Barbora, Shri G.

Basu, Shri Chitta

Bhadram, Shri M. V.
Chandrasekharan, Shri K.
Choudhury, Shri Suhrid Mullick
Gupta, Shri Balkrishna

Gupta, Shri Bhupesh

Kesavan (Thazhava), Shri
Khobaragade, Shri B. D.
Mokherjee, Shri Pranab Kumar
Murahari, Shri Godey

Nair, Shri G. Gopinathan
Panda, Shri Brahmananda
Rajnarain, Shri

Reddy, Shri Mulka Govinda
Sinha, Shri Rewati Kant

The motion was adopted.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : We shall now take up
the clause by clause consideration of
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the Bill. The hon. Members rresent
may please move their amendments.
Amendment No. 18 by Mr. Rajnarain
is a negative amendment and so bar-
red. He may speak on ihe Clause,
Clause 2.

Clause 2—Amendment of Section 3.

SHRI M. V. BHADRAM :

1. “That at page 1, line 10, for the
words ‘fifty-one rupees’ the words
‘thirty-two rupees’ be substituted.”

1 maove

SHRI RAJNARAIN : I move :

19. “That at page 1, line 10, for
the words ‘fifty-one rupees’ the
words ‘thirty-one rupees and one
naya paisa' be substituted.”

The questions were proposad.

SHRI M. V. BHADRAM : Mr. Vice-
Chairman, Sir, I do not want to make
another speech. I have alresady ex-
plained the reasons why I am oppos-
ing it. I am not opposing the entire
thing ; let there be this much nominal
increase from thirty-one rupces to
thirty-two rupees.

it THAAN . 3% §, UF A% w4v
A CET 8, AX, WL AT T F 7
9w afeFe @ 15w, & #g guwwar

' o7 fF 78 737 # ofkwrd [& qarfes ag

FaT oA 7 zwwr freve fear w@mw o
7g Ha TE FT qEar afew § gwaar
g v awx dudw oo § s+ frama
fem s’ Tt wreaar fawdr =ifao
9EdT wHSHE gwy gEfaw faar arfe
T FAe w1 e fear wm afer
AT FEIIH Ag 7 A FXEw av
g FE fear 5 a7 gray
TE FAA AT 73 § i rzt 51 wwar
forgr g & agt 31 AT ST 1 A9y dar
FT fear g 1+ (Interruption.) ST
AT IAF FT A FIE W 0H F Ay
Tei 7 faare F1 FgET A0 £ A 3@
I@E | T HIT g ) F9T ot A
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at 3@ fog A FEard w57 3@
faar i3, #% qaT agr s O qTEAg
T30 ag & ) 0 a3 ¥ wgw qrE
¥ fgr ok oot ofaess w2 w0 @
TIATALT 7 AT Faaw Jaqv w778
g war 74 war g, qerd 9z A <
2 WATIE T L, 1 W AN 4T &
qarhes gt <gw war @ Afwg @
AT 99 Juy ¥ ¥ T o ww A
qa<r Fig TWrar a¢ gare feam § |ar
ar g1 AgY, T G TAY FgT, IR FAY
wFAT AAT TUT | ( I'ztermptions.)
AN wG FA, TEATFE D | AR I
gHH Ay e | gk famer § aer oy
oY, T TV GHT AAT T 7T AT | AT
TR AT gUWT AT A ¢ dwur y
&g WY WA aq Ay guey arfew & &

TF WA a3 : 31 @A 7

) TRAHTAN : HT I Tg IAdT §
fr agars ag o fac gx 93 X ST |
¥ F3a7 AT AT AG} W E 1 HIT 31
A IA™ F FQr T ar F saHc
qETasr #aT 1 7 W asdnfe &
TIHE q°9, TAE HIT § AY AT FAF!
% aar I ATgET g f 1964 H &w¥ 15
a7 ¥ 99 gzara A frod go dlo |
10 ®YT &7 97 15 597 fFF war AT
200 T9T & W 300 T wWifaw
qIeITE ageal A adr 4 | Sifgar Sy 9
g A Y 7 et aeg Y wa
g3 F Aty sai ¥ fymAtg ™
o & 7 v 2@ 9T gw e gl 47 )
foe 1956 ¥ IAT FIX H FeguiAR Y
qed gt 9, 1957 & T8 § Fwa ovef
& faa® & fou o8 fear fF 9 femr =1
f7® "o faaar @ =@ @' ¥ W
AT 7 72T | guy wifyg < fear fFaz
o fe7 &1 ¥fas war af qm, A
agl fear 1 weqaiam Y @RI 9,

gRiT 1957 & FA1a F @ wgr %
8—28 R. 5./69
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TAARET o qF areg #% fowm, |
AT S99 fm ¥ &fw w3 9y
arfyg & & AT T AHTHE 7Y T A%
waq &7 9 o &7 *fqw W St @or €
Y1 7 F I9R! fqwer av ag qreqort-
e o F arfow & for 1 F s few e
e FE E F a St war 20
AT 9% @R WH A T A (Time
bell rings.) "»'PNTH', 1T HET T ST1EC | 43
ZRTY ATEAT 7 At § 1 gd o o
FRAEI AT § 994 g0 BT A
| |

st Stgd Fo wdA: @R qiy H
SRl

i CHARCRN : SNTE, ST 2RI
AR™AT F1 YT T Y| R 9 7
& e, ag T oW diRoqd
T TE 8 w5 fred ofy
Tg AT WIEAT & 31T ot gw < d,
AW F 9 w5 WO fr gy
SR ST T A3 F 37 01 =47
o Wi A A, WA a9 9% 31 77 54
&1 T A A AL G, agf o7 A o o
¥, ar:@?f Tl 5 ot forg @), @) g o
WG UF 31T UF 20, 9 g7 sy
WA TR 98 T WM 72w
g T & B g, &1 o agy SIEG
FEAGT BV L AVH AET B Wy gy
B AR FT N\ T qG 5T wlear
B &% 79 A wrdww @y 6 S
WA 31 W0 EY AT AT § gy 31
wqar &Y SfRF war &%, 51 7 CERE
T7E T AT I Y qwE Y va@ar
AfeT | Faw Wt T agt qwm vy w9y
W Y AT )

AW, OF TT R qgq & famr i
A ST T2 W ] wArT 43 oy 7g

T & A TAAAT ¥ 73 qzeaq & ity
TRARF A TTAT 1wl w
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[ ararareraar)

fear fF 31§ v ad = @ 51 %
Y 1 & | @TT Wl ATAT W9
T O WT T wEgAA qA—
Quantity changes into quality and,
quality changes into quantity. HTAT ‘fﬁ
¥ o1 9T AT QT 9T F qIET WE FEY
wWiles gezarg @1 fagra &0 3199
4 20 T 7z i 1 2z 9@ Ppar faw
a3 F3 FFARLF T 5197 510 1
FILF-ALIT (A, AT GRAA FaAT
q1gar § o @t Sy Y o &Y [ QY
T T ST Y & 3w gEa /AL oY
AATF A §, T 89 T3 & A7 g7 Ty g
AT T  AA IAAT ML AT @I 1 @A
@7 IFATE 47 € f gw o o A @
& TOT AT A FATE FT AT FT T
FatT gw smAr 3 & s o
fear @t 3] o @ W
IFIT A HA agranr, qifaaiEe agw
e & fay Fa g ganed @ 9
AT ? F1IA 730 wilFanie 70
W FIT FT AN AT MDA & 9T
T8 0T H13@AY 9937 1 e whAai )y
7z ads & Fr I7%T F19 owar Fvarsz
F T FAT a1 wA Sy AT IR
afyg @ & R oar § o 3@ QA
a8 & fog g d o fex 3§ B
SATTEY 4T TF ATAY § 1 37 =AY, TFH I
FITT FiZT & B swaa< A0 93 93 A
FI AR AT § | AT ofF g7 @ fa99F
9T FIT XG § 1 gATC |TAY FITEE oA
TN wzEr Y war g fy o g
91 31 AT & T et g F arw F@
AN AT TF I¥T I, AN 9T TFEY
@ &% gg oA Far w7 @r g fF e
97 318 T 50 FAT F qrg A&
g ar 39 AR G197 T 9T 31 F
51 FT A| | 3F FEATAT A AYAT R )

fraq, T H9F I UF T HEA
wigar g f5 s WY ¥ 7 wEx §AT
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T IEy wiEE W g s gen
fag wox & g@wwg &) foasy far
saiet wgar fad ag saav Y agr oMo
STTaT @ + a1 F "Wy Y & ag TuAT 9rea’
g {7 = A a%q B 91 F09 Ay aFNa
1A T W, T @9 #T, IS 957 &<
T I &Y JAT FIAT § AN w1 A9
EE M1 A B T S B
STaTey 1 A, § AErART A UF FAT
QAT IAT AT § )

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : You had made your
original speech. You are now speak-

ing on the amendment. You have to
be very brief,

oy UHANTEAN © FAeT & T o
TGN AT ETE |

IoaAead (it TR ENEY)
afFy s fie qar kg seRr
A FOT F I H 4T g

ot THARWN : T g ¥ g AN
wel W, e gy fawaar fifeg ) e
EUF JT & AR ST gic gw
AT qEE FE, HUR AT FIAT AN FY
U5 @Y 7§ wawd g1 wifs oA
stqar faear (HeoT FTFg WY g i w9
FF TAT F U7 @AY, FGF AR FY
@l ghfae ggt w oA g F
FEIWITT AT UF FAT ATH GATE |
(Interruption) § &% 33T TEF 1§ SARN
faarg 7Y Argar | ST @ET B T g
F1 dai Agf § Ay 9 wYN [IAA W
g 4] wew ¥ g9 fawdarsd |
qT WY FA, FIF 9 F AT 77 4R
qifeaidedr 1e€ off F1 7 AT FY
us wAr NS gATaarg | oF fwardy
qr AT oF Afew sfea | 99 afFwa
% fer wravamw G 9w @y
forw fea egar syt aver arsy fea
fipet ¥ St dier graq W9 fear e
qQa SO IT4TE THI ¥ AT | IFH 04 F
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frardt ame i va¥ w7 v 0F o | arde g Fifgn ) @ aisde ox fegar

A | AT FYAT SIS.H TS SN TET 9T,
A a9 g s e @ gy war B
3 &, SaT g AN @r @, 4.7 g9 ar
g1 frard o ser 99 @ @9 F AR
Fg( fF 9T at 92 93 9€Y, za 97 Iav
Fgr 5 N sgr & @Y 1 AlFT 39 TFR
ag faai?r @i & @ et e
73 F0 @I fFavrdz Ay wxr | o W
I AYAT T B AT AR SEET T
frer faar 1 uw Fgar sdr e o< wgl
IGY Ayl & o G s fEr wqw
AT & AV T ATT IART 3087 34T, ST
Iq q.7 F v e av Y G 99 Qe
AT I7 IFH AN F FEA, T BET
@i R F s gfakst vaa G,
wgEd fFacay ag qaqr won gfafstF
aF § o TA0 gt T A G g7 AV |
Sgq g fFaw gty o § d AR
AT qOHC T AT T FET AN
AfFT agl A=y T IR0 G0HT F1 ST
wT A Agl gar | @ uF asadi
st & fed g o § ok ow W &
firm gu ot & 3fEd @g sae €
AIART & FIT ¥ T &I Y A
war afgg TR H owr gang e agw
S dF THo Tro AL A aF aF A
T FE QAT Y, g qlET wEY T
#, g FEr FE T AT AT gAY
FE &% g ggar g7, afew fog fer &
g7 Tgo dfo gY ™ 99 faw ¥ gurd
giga iy gra @, gurd Al ft 709 <G,
gUIY g0 Wy @i TF, A a9 queq F
g & AW, FAd F g A g a8
qF q49 T T oG A&V &, 4 aqEAr
FIGE | AT AF Few F g 59
Y% FAT Y AT T JaF 997 IR ITD
fag % Fz g, 17 g g AR
qETT qg FT A q3 q w7H G |

T ? ol ww dfsu wrgesn fae
Srcll

st vy ;& gy o Faw
B AW A AT, AW A A @A g
fragw Fear Agarg f5 ane sy @
faqe & a7 T Y gwRY AT T
Faeq &1 fAa & o 5@ dar T agar
3 fF o, T@Ewa d s am Ay
AN ¥ SHIR FIGTE | AT qE &
dve 8, 78 gF  qoiew § A 99g ¥
el i AT S T|IE

saeAERd (st zEwE EAE) ¢
¥AY TH QT FUW) FE0 g1 AT AT
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SHRIMATI YASHODA REDDY
{(Andhra Pradesh) : Sir, [ want to say
a few words on this amendment.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Kindly take your seat,
The Minister will reply now.

SHRIMATI YASHODA REDDY :
Can’t 1 express my views on this?

SOME HON., MEMBERS :
her have a few minutes.

Sir, let

SHRIMATI YASHODA REDDY:
Sir, I appreciate the sincerity and
honesty of Mr. Rajnarain in moving
this amendment.

AN HON. MEMBER : He I3 a very
sincere man.

SHRIMATI YASHODA REDDY: I
never doubt it either insid2 the House
or outside. Whatever the reasons,
quite a lot of Members on this side
and that side of the House are not able
to accept what Mr. Rajnarain has
said. They have said that even it this
fs passed they would not take more.
May 1 make a suggestion and appeal
to the Minister—it may not be pcrssible
now to introduce any amendment here
—tkat Members who do not want to
take more thamn Rs. 31 and those who
have voted against it may write te the
Rajya Sabha Secretarlat that they
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would not draw the extra sum. Let
the Minister for Parliamentary Affairs
next year find out how many Members
have not taken this and if he feels that
there is a lot of people who do not
want this he can bring an amendment
next year. Otherwise with all the sin-
cerity behind it I do not think we can
accept the amendment.

SHRI K. RAGHURAMATIAH: Mr.
Vice-Chairman, Sir, for the reasons
which I have explained at length—
and I have given very good reasons as
to why Government have agreed to give
Rs. 51 D. A. instead of Hs. 31 I oppose
the amendment. Before I sit down 1
would like to say this. I am very
grateful to Shri Rajnarain for the
statement he made that he has great
affection for me. May I reciprocate
that ? But there is only one difference.
There are various ways of showing
affection. Some show it by a little
beat of the drum, some by brandish-
ing a stick, like an old man, and some
do it with a smile, and that is the
only reason why I smile.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is:

1. “That at page 1, iine 10, for the
words ‘fifty-one rupees’ the words
“thirty-two rupees’ be substituted.”

The motion was negatived.

THE VICE-=CHAIRMAN (SHRI D.
THENGARI) : The question is:

19, “That at page 1 line 10, for
the words ‘fifty-one rupees’ the
words ‘thirty-one rupees and one
naya palsa’ be substituted.”

The House divided.

THE VICE-CHAIRMAN (SHRI D
THENGARI) : Ayes 11; Noes—385.
AYES—11
Barbora, Shri G.
Basu, Shri Chitta
Bhadram, Shri M. V.
Bhandari, Shri Sundar Singh

Gupta, Shri Bhupesh
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Kesavan (Tazhava), Shri
Mahavir, Dr. Bhai

Mokherjee, Shri Pranab Kumar
Murahari, Shri Godey
Rajnarain, Shri

Sinha, Shri Rewati Kant

NOES—85

Ahmad, Shri Syed
Anandam, Shri M.

Annapurna Devij
mati

Bhargava, Shri M. P.

Bobdey, Shri S. B.
Chattopadhyaya, Dr. Debiprosad
Chaudhary, Shri Ganeshi Lal
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Deshmukh, Shri T. G.

Dikshit, Shri Umashankar
Doogar, Shri R. S.

Gilbert, Shri A. C.

Gujral, Shri I. K.

Hathi, Shri Jaisukhlal

Hussain, Shri Syed

Jadhav, Sardar D. K.
Jagarlamudi, Shri Chandramouli
Kemparaj, Shri B. T.

Khaitan, Shri R. P.

Kollur, Shri M. L.

Kothari, Prof. Shantilal
Krishan Kant, Shri

Kulkarni, Shri A. G.

Kurre, Shri Dayaldas

Lalitha (Rajagopalan), Shrimati
Mahanti, Shri B. K.

Mahida, Shri U. N.
Mallikarjunudu, Shri K. P.
Mani, Shri A. D.

Maniben Vallabhbhai Patel, Kumari
Mariswamy, Shri S. S.

Mehta, Shri Om

Mishra, Shri L. N.

Misra, Shri Lokanath

Thimmareddy, Shri-
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Misra, Shri S. D.

Mitra, Shri P. C.

Mohammad, Chaudhary A.
Mohideen, Shri S. A. Khaja
Momin, Shri G. H. Valimohmed
Muhammad Ishaque, Shri
Muniswamy, Shri N. R.
Musafir, Shri Gurumukh Singh
Narayanappa, Shri Sanda
Neki Ram, Shri

Pande, Shri Tarkeshwar
Panjhazari, Sardar Raghbir Singh
Parthasarathy, Shri R. T.
Patel, Shri Dahyabhai V.
Patel, Shri T. K.

Patil, Shri P. S.

Patra, Shri N.

Phulrenu Guha, Dr, Shrimati
Punnaiah, Shri Kota
Purkayastha, Shri M.
Ramiah, Dr. K.

Reddy, Shri K. V. Raghunatha
Reddy, Shri N. Sri Rama
Reddy, Shri Nagi

Reddy, Shri Y. Adinarayana
Ruthnaswamy, Shri M.

Sahai, Shri Ram

Samuel, Shri M. H.
Sanjivayya, Shri D.

Satyavati Dang, Shrimati
Savnekar, Shri B. S.

Sharma, Shri Anant Prasad
Sherkhan, Shri

Shukla, Shri Chakrapani
Singh, Shri Bhupinder
Singh, Raja Shankar Pratap
Sinha, Shri Awadeshwar Prasad
Sinha, Shri B. K. P.

Sur, Shri M. M.

Tankha, Pandit S. S. N.
Tiwary, Pt. Bhawaniprasad
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
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Varma, Shri C. L.

Vero, Shri M.

Vidyawat1 Chaturved:, Shrimat:
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati

The motion was negatived.

THE VICE-CHAIRMAN (SHRI D
THENGARI) : The question is:

“That clause 2 stand part of the
Bil.”

The motion was udopted.
Clause 2 was added to the Bill.

Clause 3—Amendment of section 5

PANDIT S. S. N. TANKHA - Sir, 1
move :

4. “That at page 2, at the end of
line 10, after the words ‘sitting of
the commttee’ the words ‘meeting
continuously for more than ten days’
be inserted.”

SHRI G. A. APPAN : Sir, I move:

14. “That at page 2, at the end of
line 10, after the word ‘committee’
the words ‘lasting continuously for
more than fifteen days excluding
Sundays and intervening holidays’
be inserted.®

15. “That at page 2, after line 10
the following further proviso be in-
gerted, namely :—

‘Provided also that a Member
shall be entitled to cne journey by
air if the session lasts for at least
ten days and he shall be entitled to
two journeys by air 1f the ses-
sion lasts for more than twenty days
up to a maximum period of forty-
five days.’”

THE VICE-CHAIRMAN
THENGARI) : Amendment
negative.

(SHRI D.
No. 20 is

The questions were proposed.
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THE VICE-CHAIRMAN (SHRI D.
THENGARI) : I seek the co-operation
of the House. I think we shall zit a
little longer and finish :this business.

PANDIT S. S. N. TANKHA : Mr,
Vice-Chairman, 1 would like the House
to see clause 3, which reads :—

“Provided further that nothing in
the first proviso shall apply, if the
Member performs the jouiney by air
for visiting any place in India—

(c) not more than once during a
sitting of the commuttee.”.

There is no restriction about the
time of sitting of the committee. Sup-
pose I come to attend a committee
meeting which is to be heid day after
tomorrow. Am ] entitled to reach here
today and go back tomorrow and come
back again® QObviously this cannot be
the intention. It should he specified,
v1z., for not less than fifteen davs or
twenty days or one month. I have sug-
gested that it should be at least for ten
days. If the committee meets continu-
ously for more than ten days, then a
Member shall be entitled to uncertake
travel by air 1n between the sitting, not
otherwise 1 am sure this 1s 2 very
necessary amendment. If the IMimnister
1s not 1 a position to accept 1t today,
he may bring forward later an amend-
ment restricting the period and fixing
the time for it.

SHRI BHUPESH GUPTA : A Mem-
ber might come and might not do
anything. Why should he get it ?

PANDIT S. S. N. TANKHA - This
provision seems to have been made for
the benefit of the Members of the Pub~
lic Accounts Committee and the Esti-
mates Committee, or other committees
which sit continuously for longer
periods and which sit from day to day
for two weeks or three weeks, or even
more.

SHRI BHUPESH GUPTA : Nchody
knows for how long a committee wiil
sit.

PANDIT S. S. N. TANKHA : If it is
fixed for a period of seven days or
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ten days, of course, you will be entitl-
ed. If it 1s only for three or four days,
the Member should not be entitled

SHRI G. A, APPAN: Mr. Vice-
Chairman, I have moved my ameng-
ments not without reason. I entirely
agree with the hon. Minister when he
says that Members are honourable and
that they will behave honourably. I
entirely agree with um, but I have
known of cases and with regret I have
to say it. 1 have seen some one or
two Members simply coming today by
air, signing and going back the next
day. Mr. Vice~-Chairman, further more
I have seen some of the Members ( om-
ing here, signing, going back and ccm-
ing only after fourteen days. Having
seen 1t, my heart burns to see hew far
we have kept the trust that is repos-
ed in us. That 1s why I have put this
thing We do not have any objection
1if the Members are entitled to free air
travel provided they go there and do
their job in the constituency, but they
do even their own private business and
family business. Here that is why,
Mr. Vice-Chairman, I say that they
may be entitled 1f the Committee sits
for not less than 15 days at a time.
Even 1f we cannot sit for 15 days, why
should we be here at all” If we can-
not sit for 15 days, we can resign this
and go away. If they think that that
is a more 1mportant job, let them not
sit here Let them go and do their
own business, family business and
private business How many people
are misusing 1t? If it is their own
constitfuency business, then at least
some good work will be done I think
the hon. Minister will see that this is
accepted.

ot eraAreaw : afgd, 7 qun FI7
FT 9T I€ FT g 7 @ awg w7
T T A A gfg 7 I A AgTAIT
IHAT F QI A quAAT § A8 A3
@ R Farn A A {, TF ag
g @ PN foxe a0 uF FEE A
I W ), w2 ag gt D4 At
FY AT FHL HITT FIA FT I@ &Y,
Sar T @Y, aw AW Ifg @ W
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IFAT F T TG AR GE@r GHAS
g1 @Ay §37 gg I o favm
FATE |

SHRI K. RAGHURAMAIAH : I am
sorry that Mr. Rajnarain has used the
word ‘treachery’ because in adopting
most of the recommendations the Gov-
ernment has only followed the recom-
mendations of all the Members of the
Joint Committee or the recommenda-
tions of the majority in most of the
cases. Therefore, I am sorry that he
used the word ‘treachery’. I do not
want to say anything more than that.
A suggestion has been made whether,
1f the Commuttee sits for one day, the
Member should go by air though he
may not sit in the Committee The
pomnt 1s here again we have fullowed
what exactly is the unanimous recom-
mendation. It says, “once during a sit-
timg of the committee”, If 1t 15 a
Committee for a day and if on that
day he is roaming all day, then obvi-
ously he 1s not sitting in the Commuit-

tee. As I said at the very outset, it
1s nothing wunnatural to expect that
Members will utilise honourabiy,

Justly and properly all this facility.

Another question is why <chould a
Member go anywhere 1in India four
times during a session period. Already
provision enabling twice 1s there. As
I explained, specially because some
come from long distances, from the
South even Kashmir, it was felt that
the existing provision was not enough.
They would like to go back to their
constituencies 1n a long session like
that for a larger numbers of times.

SHR]I BHUPESH GUPTA : I would
like to go to Mysore, for example.

SHRI K. RAGHURAMAIAH : You
can go. . .

SHRI BHUPESH GUPTA : I would
like to go and see Mysore which has
produced Mr. Nijalingappa.

AN HON. MEMBER: How does
Mysore come in here?
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SHRI K. RAGHURAMAIAH: So
far as the provisions of the Bill are
concerned, there is no objection to Mr.
Bhupesh Gupta going to Mysore, but
whether he is welcome there is a
matter for him to ascertain. The
reason I have given is, Members felt
that the words ‘“‘usual place of resid-
ence” are too restricted and sometimes
compel Members to say something
which is not true. We did not want
to do that. We did not want to put
Members in that difficulty.

Sir, I oppose all the amendments.

PANDIT S. S. N. TANKHA : Sir, I
beg leave to withdraw my amendment
(No. 4).

*Amendment No. 4 was, by leave,
withdrawn.
THE VICE-CHAIRMAN (SHRI D.

THENGARI) : The question is:

14, “That at page 2, at the end of
line 10, after the word ‘committee’
the words ‘lasting continuously for
more than fifteen days excluding
Sundays and intervening holidays’
be inserted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is:

15. “That at page 2, after line 10,
the {following further proviso be
inserted namely :—

‘Provided also that a Member
shall be entitled to one journey by
air it the session lasts for at least
ten days and he shall be entitled
to two journeys by air if the
session lasts for more than twenty
days up to a maximum period of
forty-five days.””

The motion was negatived.

THE, ZVICE-CHAIRMAN (SHRI D.
THENGARI) : The question is:

“That clause 3 stand vpart of the
Bm"l

The motion was adopted.

*Yor text of the amendment, vide
col. 4035 supra.
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Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

Clause 5—Insertion of new section GA

SHRI M. P. BHARGAVA :
move :

Sir, I

7. “That at page 2, for lines 22
and 23, the following be substituted,
namely :—

‘(i1) to one free first class rail-
way pass for any member of the
family to accompany the member
when he travels by rail; and'”

8. "That at page 2, lines 24 to 27
be deleted.”

SHRI GANESHI LAL CHAUDHARY
(Uttar Pradesh) : Sir, I move :

9. “That at page 2, line 23, after
the word ‘spouse’ the words ‘or any
member of the family’ be inserted.”

PANDIT S. S. N. TANKHA : I have
explained my point of view while
speaking earlier, and the hon. Minister
said that he would look into it and
arrange with the railway authorities
that passes would be available for
Members to bring their spouse when-
ever they come, whether it is three
days or four days, or long in advance
or after the session is over. In view
of this assurance I do not move my
amendment.

SHRI M. P, BHARGAVA:
move :

Sir, I

11. ‘That at page 2—

(i) in line 30, for the words ‘in
third class, by virtue of the free
third class railway pass’ the words
‘in first class, by virtue of the free
first class railway pass’ be substi-
tuted ; and

(ii) in line 32, for the words
‘third class’ the words ‘first class’
be substituted.”
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SHRI N. R. MUNISWAMY : Sir, I
move :

12. “That at page 2, after line 34,
the following proviso be inserted,
namely :—

‘Provided further that where a
Member desires to take another
person in the first class instead of
in the third class by virtue of the
free third class railway pass re-
ferred to in clause (ii) above, he

may do so on payment of the
difference between the railway
fares for first class and third
class.’”

‘SHRI G. A. APPAN: Sir, I move:

16. “That at page 2, line 23, after
the words “travels by rail’ the
words ‘to attend the Session and
returns therefrom, if the Session is
scheduled to last for not less than
fifteen days’ be inserted.”

17. “That at page 2, lines 25-26,
for the words ‘the usual place of resi-
dence of the Member to Delhi and
back’ the words ‘usual place of
residence of the Member to Delhi or
any other place and back while he
travels on business of the House or
to attend g meeting of a Committee
or a Council’ be substituted.”

The questions were »roposed,

SHRI M. P. BHARGAVA: Mr.
Vice-Chairman, I would be very
brief. I have explained at length the
purpose of my amendment. It is only
to assert our right that I am moving
this amendment that the third class
pass be changed into first class. That
will enable the hon. Members who
want to travel by air-conditioned class
to go almost free in air-conditioned
class, and when they want to go with
their family, they can travel with one
of their family in first class. T do
not want any discrimination between
one Member of Parliament and another
Member of Parliament, and that is the
purpose of my amendment.

It is being said that if this Bill is
not passed today, it will never be
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passed. I do not agree with that
view, They say that it will have to
go back to Lok Sabha and Lok Sabha
may not pass it. I do not agree with
this view because whether we pass the
Bill today or we pass the Bill in
November, the rights of the Members
are not being affected in any way
because the increased daily allowance
will be paid to us with retrospective
effect from the 16th May, 1869. There-
fore, what I want is that every Mem-
ber should think about his right and
exercise his vote judiciously and in a
manner befltting the rights of Mem-
bers of Parliament. It is nect a
matter where a whip has to be issued
and Members have to obey the whip.
That is what I want to make clear.
And every Member is free to exercise
his right and it is a fight for the
right, and nothing else. If hon. Mem-
bers are not agreeable to these amend-
ments, I say that the entire clause 5
of the amending Bill be deleted so
that there is no discrimination bet-
ween Member and Member. Either of
the courses is acceptable 10 me.

SHRI BHUPESH GUPTA: What is
the net effect of your amendment?

SHRI M. P. BHARGAVA : The net
effect is that instead of one first class,
Members will be entitled to two first
classes.

SHRI BHUPESH GUPTA : Why not
a whole train?

SHRI M. P. BHARGAVA : Just hear
me. We have to decide the basic
issue, Mr. Bhupesh Gupta, whether
the Members of Parliament are to be
allowed air-conditioned travel or not.
If they are not to be allowed, I have
nothing to say. But if they are to be
allowed, I cannot stand any discrimi-
nation between the rirh Members of
Parliament and the poor Members of
Parliament. That is the object and
purpose ' of the amendment and it is
for every Member to decide whether
he wants his right to be asserted or
not.

st A A SO STEWTEAs
R, § T q9% AAGT T q3 IEAT
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SHRI N. R. MUNISWAMY : Sir, I
have tabled two amendments. In tne
First Reading stage itself, I have said
about the spouse. We have got spins-
ters, bachelors, widows and widowers
and if these three or four categories

of persons are denied the opportunity | was Rs. 120
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of taking any escort with them, it
will be doing injustice to them, apart
from being discriminatory. Mr. Bhar-
gava was saying about the deletion of
clause 5. I agree with him, provided
these things are not accepted. I have
said that instead of ‘spouse’ you can
have ‘any member of the famuly'.

The other amendment I have moved
is based on the amendment of the
Government. It says—

“Provided further that wheye a
Member desires to take another per-
son 1n the first class instead of 1n
the third class by virtue of the
free third class railway pass refer-
red to in clause (ii) above, he may
do so on payment of the difference
between the railway fares for first
class and third class”

They have provided that first class
can be converted Intp awr-conditioned
class by payment of the difference
between them and one 1s allowed to
travel in the arr-conditinned class.
Similarly, 1f a third-class entitled per-
son is to travel in the first class, then
that free third class pass given should
be converted into money value and he
can carry the free pass for third class
but can travel in the first class by
paying the difference between the first
class and third class fares, as you do
m the case of conversion from first

class to awr-conditioned <class U
should be on the same analogy. It 1s
not allowed {Interruptivns ) My

iriend says that 1t 1s being allowed.
As a matter of fact, it was allowed
We could always travel by air-condi-
tioned class by paying the difference
between first class and air-conditioned
class Now there 1s some obection
from the Audit Department that it
should not be permitted Now that
You make o provision that it can be
converted, we can give the cash value
by paying the difference In those
days 1n 1956-57, when we were beling
given free passes, we were allowed to
travel even by aeroplane by paying
the difference between the first class
and amr fare. From there to Dellu 1t
was Rs. 190 by air, by first class it
We can pay the diffe-
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rence and travel by air. It was not

allowed subsequently.

I think my amendment is a corollary
to, 1f not the consequence of, the ear-
lier provision wherein we had allow-
ed that I think the hon. Minister will
concede my point It is quite normal,
innocuous and 1t does not entail any
loss to the Government. It does not
make any discrimination from Mem-
ber to Member I only wish the hon.
Member accepts it.

SHRI G. A. APPAN : Sir, about my
amendment No, 16, we give one third
class fare for one person. Naturally,
whenever we come here for one day
or for two days, we come here on
business and it is but meet that the
Government will have to attend to the
benefits of Members of Parliament. But
whenever we go about our gwn busi-
ness, I do not know why the Govern-
ment should bear the cost of travel of
a servant also Only a few people can
afford the services of a scrvant If
everything 1s given free, 1t 1s not right
I may want pass even for my whole
family, for my wvillager, for my friend.
This 1s not the way the Members
should ask for henefits, privileges and
amenities Members have a right to
ask any amenity to improve the effi-
ciency of their service for the consti-
tuency and for the public whom they
represent But here even if they want
to take a vperson in the third class
with them, let them do so if their
work 1s for not less than 15 days, but
not every day That is what I want
here

Speaking about my amendment No.
17 the provision here is that you can
take a person by first class to Dell
and back I would rather put it n
this way It 1s only an exchange of
words—to go to Delhi and back or vice
versa. The family of sorne Member
will be here. If they have to go some-
where else, they will have to tell a lie
that they went from here or there.

| TIFRATLRA AAA, AT EW

78 Afem 7 gFgr & AT |
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SHRI BHUPESH GUPTA - While
speaking on this particular clause Mr
Bhargava’s case was that another first
class should be given. Unless you give
him another first class he would not
be in a position to travel air-condi-
tion whereas those who have money
will be travelling by A.C.C.

AN HON'BLE MEMBER:
would not call 1t socialism

You

SHRI BHUPESH GUPTA ‘- I do not
know which brand of socialism it is.
But it 1s strange that Mr Bhargava
should suffer from such frustration. It
amounts to asking for air-condition
straightaway. Then why not ask for
1t though I would not support 1t?

SHRT M P. BHARGAVA -
amending clause 5
crimination.

Delete
I am against dis-

SHRI BHUPESH GUPTA  While
speaking on it was it not your argu-
ment that Mr. Babubhai Chinai may
easily convert it into ACC by paying
the difference in cash?

SHRI A D MANI: Why do you
bother about Mr Babubhai Chinai?

SHRI BHUPESH GUPTA - Because
he has got money You also belong
to that privileged category although
your money s paid by somebody else.
You are a journalist. Mr. Bhargava’s
case 1s why you should also not travel
AC.C. 1 did not expect it from Mr.
Bhargava

PANDIT S. S. N TANKHA  Shri
Bhargava says why he also should not,
because otherwise there will be discri-
mination.

SHRI BHUPESH GUPTA * The Con-
stitution has so many provisions con-
taining discrimination It is a new
type of discrimination. If these fellows
have money they will travel Now
these fellows have money to pbay for
roast chickens Does it mean you will
say that you should also be given a
free roast chicken? Therefore., you
cannot compete with them The best
thing 15 to take away their money.
That is the only way you can travel;
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otherwise he has got so many things.
I think he spoke out of frustration.
That 1s why I intervened to ask: Why
not a whole train be given to a Mem-
bar of Parliament? That cannot
happen out of frustration.

Mr. Vice-Chairman, I think air-con-
ditioning should be abolished except
for foreign tourists and others First
class A.C. 1s a monstrosity in a coun-
try like ours. Let these A.C. coaches
be there for foreign tourists or for
special occastons We see a big mono-
polist travelling by air-conditioned re-
serving a whole cabin to himself. He
1s travelling alone and the other three
seats are vacant. Members of Parlia-
ment should not normally seek to tra-
vel by air-conditioning. Already we

are frozen here in this House. Why
travel by air-condition to get more
frozen? Your bramns will begmn to

freeze. Therefore, do not ask for 1it,
Mr. Bhargava Withdraw your amend-
ment.

SHRI K. RAGHURAMAIAH: Mr.
Vice-Chairman, taking first Mr Bhar-
gava’s amendment, there have been
different opinions expressed whether
Members should travel by first class,
or by third class ar by air-condition.
Whule some said air-condition 15 a
necessity, some others said first class
15 a luxury. It 1s a matter of opinion.
{©One has to go by the mean. Also there
is the practical difficulty After all,
we have a limited number of air-con-
ditioned seats and 1t i1s not possible to
provide air-conditioned berths for all
the Members. It is not possible for
the Railways 10 do that. Varwous cir-
cumstances have to be taken into
account Therefore, the provision that
has been made has been thought to
be proper and 1t should be accepted
by the House.

Mr Swamy said about convertibility
of the third class into first class. This
reminds me of the statement by Mr.
Bhargava that even now first class 1s
convertible mto air-condition. Then
why have you brought this provision,
he asked. Actually it i1s done by an
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executive order. We thought 1t is

better to bring i1t here and make 1t a
part of the Statute. We have to see
that the value of the third class ticket
will be taken into account in showing
the difference. So when stating that
we have fo state the original basis,
that it is convertible.

I have not had the privilege of talk-
ing to the Railway Minister. Since
Mr. Swamy has moved an amendment
and has explamned. . .

SHRI BHUPESH GUPTA : I have a
first class and another person has a
third class which you have given
Suppose I alter. I travel third and 1
give the first class to somebody else

SHRI K RAGHURAMAIAH. We
know, Mr. Gupta, you are capable of
domng that That is why we did not
allow it.

SHRI BHUPESH GUPTA I am
asking you, Mr. Raghuramaiah, whe-
ther I can do 1it. I am sure some time
the so-called attendants, compared to
us, are better entitled to travel first
class. You know that. Surely there
are such people in the Council of
Ministers who should be changed into
third and attendants should be brought
into first

SHRI K. RAGHURAMAIAH I hope
in the case of Ministers under your
control they will go by third class and
their attendants will go by first class

SHRI BHUPESH GUPTA If your
Ministers get into the third class all
the passengers will get down.

SHRI K RAGHURAMAIAH: I have
not had the privilege of discussirg this
matter with the Raillway WMinister. I
shall certainly convey the general wish
of the House. It should be convertible
1f the Minister agrees. It does not
require any stat?tory provision if 1t
can be done by the executive order.
I shall mention the feeling of the
House.

I have covered the various points
raised 1n the various amendments. I
oppose all of them.”
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THE VICE-CHAIRMAN (SHRI D.
THENGARI) : Except amendment No.
7, the rest become infructuous. The
question is:

7. “That at page 2, for lines 22
and 23, the following be substituted,
namely :(—

(i) to one free first closs rail-
way pass for any member of the
family to accompany the member
when he travels by rail; and’”

The motion was negatived.

*Amendment No. 9 was,
withdrawn.

by leave,

*Amendment Nos. 12, 16
were, by leave, withdrawn.

and 17

THE VICE-CHAIRMAN (SHRI D.
THENGARI) : The question is:

“That clause 5 stand part of the
Bill.”

The motion was adopted.
Clause 5 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI K. RAGHURAMAIAY :
move *

Sir, T
“That the Bill be passed.”

A WFATAW ¢ ], FF AT AT
w0 | 2fgd, 7 o9y sdsHT 0T Fuw
a ¥ Afgwre & gl @ g T
ANF FRT AZAT § fF wA S ar wew
I A TG FT ATS AE T AT gaA
F geifAT a2 AT A ACA A A |
wafqgT gdd St g A &1 W gl @
TS & FET FYGATRE . . .

= gt Fo w2 : 7T F1 v
Fga? AfaTa ¥ g wE& AT T U
g AT 9 FBT9 A qodT § | ST AT
FEATG?

*For texts of _amendments,
cols. 4040-4041 supra.

vide
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st AIEEn : 5@E fog gardr aarg
T g7 qaTs SAF IO g § | av IS
FAg TG

“FETT F TS AT A § T AR
F fgauw § 93 @R F@
AT STy Ay fay Y, ffwwn
#Fr AR SEa F ofgw FE A
@A arfer | garew o q@ &t
AR AT § GEIS IF FER F}4
Fum ? kgl FAR T @ AR Q@
IGHT qUF ¥ garfa w@i A @ P

§ 9 7 S Anr A &1 oam
AT F TN F W AR B @A
FTI AR AT

“grg ATeTA wgig ffe FF 0
A g9 §a qg 99 1
zafoq gom St a8 a7 F1 FWY 597 77
33§ g 4 k@ s dar § A X
AMFHT FAT

F qa g i 3F |
v § 7 €y AT L
afy fea ifr za wa &1 )
w1 Mfg THE HE DA N

g i1 fadus A @A @ ATF qR
TaaT F19 ot 6 § T FmE e w0
AFTHF AL A AR A TATE | AR &F
A% oy dar A gElsh ¥ 9T @
e FaT fF 16 AT A1 7 FEHT AT
o 2z Wr &, wfam 9w 3z e
FGT | AR H g Ia7 3T AEa § 4w wgt
deT & 9% 7 gAY g I §1 &R
T grId1 4T X7 SeT, TgT &1 N H
ST FT OF qray {6 qA03T |

st wiwwE At o TdY waed ®
e |
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Y UMATATY : 30 AT, 1948 FY
TN T w27 AT F FiAE #OWT F0

T AT Ao e ¥ fafaw z@AT A WA
I H anAar § 5 aidfoh @7 ag
gferx aroft mieh wareat A 97 & Sy
AR 7H 99 fa aga drgggrm, aga @
i Auid!

sy WIAAT QUIStY ¢ TSy 4T A P

Y AR : {fF qg e § A,
Farg d vas fedr § swdmm s
T FR

“Working for economic equality
means abolishing the eternal con-
flict between capital and labour. It
means levelling down of the few
rich in whose hands is concentrated
the bulk of the nation’s wealth on
the one hand, and levelling up of
the semi-starved, naked millions, on
the other. A non-violent system of
Government is clearly an impossi-
bility so long as the wide gulf het-
ween the rich and the hungry
millions persists. The contrast bet-
ween the palaces of New Delhi and
the miserable hovels of the poor
labouring classes nearby cannot last
one day in a free India in which the
poor will enjoy the same power as
the richest in the land,

A violent and blcody revolution is
a certainty one day unless there is
a voluntary abdication of riches and
the power that riches give and shar-
ing them for the common good.”

TS F A TAY 92 | J9 T
HTAT FT HAAR FT 3| TS ¥ ATH
% 7237 & N am Fmrfas wafad
F I FIJ & ITF! GH A7 Afgw
gt e A & fAdag aqar 3 fao d99
& =afay ww e qsit ¥ qad w1 Fare
FU 9 ATHAT JAT 1 THF foAw Fqv
FEArERT ? foa% grg Tz & gufa
gfag 2 7% gt & @, gwar A=
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TSy & FgT i may aRa ¥ oF faA
F oy faret A T TN W
Fgrfaswrl s aET & Aiafsar v
=< faz sraar | ;@ ag fagas wish
F IO T4 arfan w7 ¥ fAw
ATAT & o7 Iq 4= F1 g ¥ fqw rrar
g P adm vl Y 9o o™ o Y
GAF | TF SqrEAr A A& s
q I9FT AT 3ar §—FF s w=wT A
JAT AT FY AT AT ALY DIST A
At FIFT ARFaq § saegeal 2, 1F7
teenll

ot WAAT Qe : ATH ggSy A
FEIT Y & |

it TwAreaw Rt o3y
AT TEY | § AFIT AAT @ F Fgav
g fF 3 aifeft F zg am A gwE 1w
arorfrs a1 AT A | AT FT A

U AT AT AT I FET g
“If a State is governed by the
principles of reason, poverty and
misery are the subject of shame. If
a State is not governed by principles

of reason, riches and honour are
not the subject of shame.”

st go Ho wfw : Tl F=mr AT @
g1

oY TR Hqeft S wwE F
g aeaTe g4 fg § garfom &Y W@ &
a1 afg ¥ s gafe & garfam gnf
dr forg aeg & anor @gf dar IFT IS
At & fau sarer gfaar i sarar
ORI 2X Y T A L&Y & T AT AT
adt | e A St dg@w fy TR qw A
I RT2 | fFad ard § a9 H7|y
ww e famind aa wv O qrd
ardr 2, faw qw H QEF T TR A
qAT &), frw 2o § gwdl aF AT AH
7 FT GIHT TC AW TG I &1, T8 T AT

Fazrat oY fora® qru At 3 gy @10 o oe @ @ Fepwreams fom ®
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faary &Y, wgf sror Y gsFi @ gqefiqt
9T ATGT ATG ART 912 F1 T 747 J¥
&Y, A, AT it § arfg s AR,
Fear & fax w5 srar afgg 1§ strgawr
TF 313 qAT 3 | §AIR g qEaT arfa
graaR ety & siRd g9 d F}
9T~ @ATdT &, FAqT 21 fay #F 9 oied
a9 drew g} fawadt #iF v =4T
gar 7Y f sTer @7 TF, v Hraer
FqT FT wTw B fAFadr & o 9 A
NI &I IRA W IEFWMF L AR
TAILIT N Amwd # e H ek
AT FY it § w7 w7 At g
q 9T Fag grd e 9@,
qET Tged A, FEA A AH |
AT A S F S fagaw @gt weqa
fFar & sgsr 4 s fagww swar
§ SEF gw awanEr fagaw s
g IEN g TEE fadus ww &
s U Faw g9T F TT w9Ed
TG, AT GATT T FT 55 FAT AEEAT
go 7 faw 750 @7 & 1 wrdt glassii
F 3@ faar @, § qegar§ o
T A g @) g9 fASr FT 2 g
¥ g $ g IF qq7 ATIAM | T T
39 F, 3W FAGET 3w AT ¥ Far
0 gaTst &7 fqar & foser q991 8
ITFT IaAT G WA SAR KL | AT A
aas & foosr qawrd | @7 eraT
sHrET Y, 93 Sy Iwaw A, 7z
TATIEIFE SAIFAT § | FAAA QUAG: FaT
F g 99 w=fh w4 g g F foag
agl | mr g wwar & fazg
o @ g wafwy, sfwA, &
Aqq AT FET, GFC § ATT FEaOT
fv 99 &1 39 fagas w1 aifug w7, 72
F3a &1 A9F FEL AN ATAN g |

A, & FA qGAH, ITT IIA AT |

TSI, g 9 AT =91 oY, qY, IIT
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T geAQT ) AT AT F HAXE  HUAT
w47 Fed 8, d9dr wgfaEd @@ €
F AT TP AT GRS &
sirgfaat § faradest & azer I@r
FGT ATX 9T FI, XA GAGE FT AT
Fqr ggfaaat F1azaT 1 TF g AT
AT | @ gg &1 orEr #, 99% @
frer § oy wfafar # I@T 1 zafqg
FI@ET AT F T AT AT TN
fr gt ¥ @3gfe g &R e
wrefasiier smv zH fagas w1 afog
F oTHAN U AEH DK W
%37 | AT T IR FTw g, faw
2 fy gt ¥ waafz sma & O
R F AT FT g AqAT gIArfEar w¥
gre, fag F1 B AT Ao & oo @
fagwsw #r T guw 3 ¥ arfgg &4
gl 4% %1 3@r & fF agt o &t gear
F TF AT F & AR I FRAER A
TS g awEF AT A FAF A0
A G a7y & o daeagdi 2
z 3@q g fF =g 2 fediam sd 41
2q grew gafay o faggs § 9 wiie
T | fF A o Fgm T awR
sy § ggFfe ar s gy arfoq &

ot M2 AR (SATIIW) : AERA,
S fagas ggX FmAa FAr W™ & ag
sfea A i srdfas frgas g %
gq SAd § % 91§ gw ot @ i
F{ GCHT IWH! TH FLAM 9T JA
gf & A USwIET At & fyga «v
FaaT A #g IR A FAT &
gaeagi g1 zafaw gw = fam &Y
g w18 fgear Ay @w 2.2q §
zfan gHIR T F AW G2 F q{YT AT
W®E |
(At this stage, the Memuvers of ihe

Samyukta Socialist Party left the
House.)

SHRI M. V. BHADRAM : Mr. Vice-
Chairman, Sir, as it is, every Member
of Parliament in addition to the free
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railway passes, is getting one first
class fare and one third class fare in
cash. After this Bill comes into law
it gives him one more drst class pass
and one more third class pass. Alto-
gether it comes to three first class
fares and two third class fares, How
do we look in the eyes of the people
if we as Members of Parliament get
three first class passes or their value,
and two third class passes? This is
simply absurd. My second point is
that at the commencement of a session
most of the Members of Parliament
would like to travel only by train
because their wives will quarrel with
them and say, “We will accompany you
to Delhi and back.” Then, the ques-
tion of accommodation in the trains
will be a big problem. Every train
will be full of only Members of Parlia-
ment and their families and the rail-
ways will not be able to cope up with
the rush. And it also looks ridiculous
in the eyes of the people. Therefore,
on these two grounds I once more

appeal to the House 1o reject this
measure.
SHRI R. T. PARTHASARATHY

(Tamil Nadu): I am very happy and
I wish to congratulate and thank the
Minister of Parliamentary Affairs, Mr.
Raghuramaiah, for having brought be-
fore this honourable House g Bill
which provides for the minimum and
the bare necessities from the point of
view of a parliamentarian’s life. His
approach to the whole question was a
human approach and I would like very

much to commend the Bill for the
acceptance of this House. It is true
that our friends of the opposition,

some of them, if not all, have opposed
this Bill. But I am sure thev are going
to get the benefits of this Bill. They are
not going to reject the emoluments as
a result of this Bill. But still if they
do not bless Mr. Raghuramaiah, I am
sure their wives will bless Mr. Raghu-
ramaiah. Secondly, I hope the Minis-
ter of Parliamentary Affairs will look
into the relevant rules and see that
there are certain incongruities which
might arise as a result of this Bill.
‘There is one aspect with reference to
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road transport which is almost out-

moded and outdated. The road trafis-
port mileage that is given to a Mem-
ber of Parliament is something which
has got to be revised considering tlhe
modern conditions. I om sure the
Minister of Parliamentary Affairs will
look into this matter.

Lastly, some Members have made
rather an unfair criticism. Many of
us, unlike Mr. Bhupesh Gupta who is
a very able barrister—he has sacrific-
ed his profession for the sake of his
country and Parliament—are still hav-
ing a profession either as a lawyer or
a doctor or a chartered accountant or
a businessman. We cannot give up
our business or our profession and
throw our children and the family to
the dust. We must have some mini-
mum subsistence here and without
that we shall not be able to discharge
our duties rightly and properly for the
country at large. Now, family is the
bed-rock of a healthy nation, If we
have tg take care of the nation, we
have also got to take care of our
family. This is a minimum require-
ment. So, after the house rent allow-
ance is deducted from Rs. 500 what we
actually receive is Rs. 360 which is
absolutely insufficient for us. I am
sure at a future date the Government
would consider. Whether following the
American model or the Russian model
of any other Western country, accor-
ding to the conditioas existing in India
that it should revise the salary as
such of the Members of Parliament.
And this will be necessary not from
the point of view getting more money,
but from the point of view of render-
ing a more useful service and for
maintaining ourselves as Members of
Parliament and for serving with dig-
nity and decorum as our country
demands.

SHRI BHUPESH GUPTA . Mr. Vice-
Chairman, Sir, you have seen my
friend starting by giving me an un-
merited and absolutely unjustified tri-
bute when he said I am a very pros-
perous or. . .

SHRI A. D. MANI: An able barris-
ter.
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SHRI BHUPESH GUPTA: ... an
able barrister or whatever it may be.
First of all I wish my friend success in
his legal profession.

SHRI R. T. PARTHASARATHY : I
may tell you that I have been a succe-
ssful lawyer. I was a public prosecutor
and I resigned that job and came here.

SHRI BHUPESH GUPTA: For that
I am prepared to give you five rupees
more. But as far as I am concerned,
1 may tell you that I have not earned
a single paisa nmor have I sought to
earn. Therefore, my ability has not
been tested in that particular sphere.
By a misadventure, may be, in my
life, I was called to the Bar and was
given one or two legal degrees. That
is all by the way.

Now, we are opposing this measure
on a principle. I think this matter has
to be considered even at this late
stage somewhat seriously. Here some
of our friends have been saying that
they require money for their mainten-
ance and for efficient discharge of
their functions: Insofar as that argu-
ment goes, it is a valid argument, the
monetary part of it. Surely this coun-
try would like to see its Members of
Parliament placed in such conditions
as would enable them to discharge
their functions efficiently and well in
the interests of the people. This goes
wifthout saying. But the issue is, 1n
the first instance, whether what we are
getting at the moment is adequate or
not, and secondly, whether we should
in & given situation claim extra emolu-
ments and extra funds from the Gov-
ernment for discharging what we
consider our duties. These are the
two questions to be discussed and
settled. And our difference is pre-
cisely on these two questions. In the
first instance, the monies that we get
or the amenities that we get, are, in
our opinion, by and large, quite suffi-
cient. That is what I say. I say this
thing not keeping in view only the
needs of some of us who may not be
spending much, but taking into
account the needs of our other friends
also. Now we are getting a salary of
Rs. 500, allowance of Rs. 31 and cer-
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tain other special facilities like free
rail travel and other things. These are
together not small, if you compare it
with what others are getting in various
stations of life, discharging no less
important and public duties, and that
is the first thing to be considered.
Take for instance housing. We get
subsidised houses. In Delhi a good
part of the populace live in slums. The
housing problem is very acute. Am I
to understand that those Government
employees who are in difficult condi-
tions and whose claim should be given
priority and first attention betore
everything else, are not discharging
their duties? They are doing it also
and our complaint is that we, being the
law-makers here, arbiters of our own
claim, look after ourselves before we
look after them. That is immoral and
that is something which should be
avoided, That is what we are stress-
ing.

My friends opposite have displayed
quite a good deal of energy and enthu-
siasm in claiming these moneys and
other facilities. I am not questioning
their bona fides. Some of them cer-
tainly need some more money than
others. So I am not questioning their
bona fides but they should take into
account other factors also. Am I to
understand that all the hon. ladies and
gentlemen sitting opposite do not have
any other means of livelihood? Let
them file statements with the Secretary
or Chairman of the House declaring
their assets and other sources of in-
come and it will be seen that many
of them who claim to be patriotic are
also attending to their other require-
ments and means of livelihood and
some of them are earning. Here sit
some people, Shri Chinai will also be
getting. He has so much money that
I do not know where he keeps it. He
will also be getting and I will also be
getting. There are other in-between.
So I could have understood it if the
claim had been established on the
basis of individual statements to the
Chairman by the Members about their

assets, their earning, their family
membership and requirements and
establishments. We do nothing of the

kind. When it comes to meeting the
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claims of the workers, tribunals, arbi-
tration, examinations, pay commis-
sions ete. to scrutinise every little
thing come and we, Members of Par-
liament, allow such things to happen
when it comes to the wage claims of
the workers, I would have liked to
know how much Mr. Parthasarathy
earns in courts. Surely he is not a
briefless barrister.

SHRI A. D. MANI: As you are.

SHRI BHUPESH GUPTA: Yes, I
am. I have never asked for or earned
money in a court but Mr, Parthasarthy
goes to the High Court and I am sure,
being an intelligent man, that he is,
he should be earning money and now
that money also should be taken jnto
account. It is a human question. So
we must take into account the concrete
facts of life. You have not done any-
thing of the kind. Therefore it is
wrong that way. We are not giving a
good account of ourselves before the
nation. We should take into account
their lot, the lot of the unemployed,
hungry people. We represent this
nation where 82 per cent, of the peo-
ple are not in a position to spend Re. 1
a day or Rs. 30 a month and here in
the Parliament the great Members
shall be earning Rs. 51, if this Bill is
passed, every day as daily allowance
much more than what 82 per cent of

the people can spend in a whole
month. That is the position. This is
promoting not only disparity in in-

.come, it is idealising the disparity in
income. It is forcing ourselves on the
nation. Have we taken the verdict of
the people, those who are suffering as
to whether they would like it or not?
We could have gone on a referendum
to the masses asking whether they
would like that the MPs should have
this increase. I am sure 99 per cent.
of the people have given the verdict
of ‘no’. So we are defying the will of
the people. My regret is that we
are claiming this money at a time
when people are suffering. Drinking
water we have not provided in most
-of our villages and yet we have claim-
ed the allowances and other faclities,
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That is most objectionable. As far as
efficiency in functioning goes, I dg not
know. There shouid be some relation
to the money spent and the function-
ing of Members. Some Members think
that their silence is goiden and the
Parliament should really benefit by it.
I do not grudge your getting a little
money but why do you make brave
statements that you are doing so many
other things? I do not know what
we are doing but anyhow some are
doing a disservice also, Then there
should be a deduction from their sala-
ries. Are you really for it? No. Now
the travel has come. Mr. Bhadram
has pointed out about it. A first-class
pass for the Member of Parliament,
high and mighty in this world; then
another pass, no matter what he does
with it. He may carry a blackmar-
keteer or profiteer or may not carry
anybody. Third pass is for the spouse.
Why three passes? Again a third class
pass. My friend is annoyed. He is
anxious. . .

SHRI SYED AHMAD (Madhya Pra-
desh) : You ought to be short.

SHRI BHUPESH GUPTA: I am
angering my friend. He looks as if
the cash box is in the lobby so that
he could take it away. So I say my
friends should bear with me. One or
two hometruths I will have to say.

SHRI B. T. KEMPARAJ (Mgysore) :
What is the amount drawn by a De-
puty in Russia?

SHRI BHUPESH GUPTA: If you
are prepared to sit here longer, I can
tell you something about it. Let him
ask Shrimati Sucheta Kripalani. She
seems to be always thinking of Com-
munism and Communist dictatorship.
Communism does not come through
Ordinances or through the Central
Hall, There is no such thing as Com-
munist dictatorship. Ask her. So I
say that morally it is repugnant. It is
unnecessary, it is not needed for the
efficient discharge of our duties. It
is absolutely a sort of bonus, under-
served bonus you are giving to the
Members when actually they are not
really, morally or otherwise entitled to

i
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it. Their economic needs, if you scru-
tinise them and then draw a sort of
average, you will see that 1t would not
also justify this. I do not know why
they have got 1t Fmally I would say
that this measure has been brought up
before us in disregard of the unanim-
ocus recommendations of the Comnuttee
Over a matter like this, 1t should be
our moral duty to see that whatever
we arrive at should be arrived at un-
amimously There i1s a possibility of
having unammity over a matter like
this. It 1s controversial and 1t relates
to ourselves. We should feel a little
embarassed about it. Why the Gov-
ernment disregarded the unanimous
recommendations and introduced new
elements in 1t to increase the burden,

I do not understand, Mr. Vice-
6 p.M. Chairman, the Government

has been at fault. I am not
blammg Members of Parliament.
I only appeal to Members of

Parliament before I sit down. You
have shown great energy and initia-
tive and enthusiasm when it comes to
increasing your own emoluments and
allowances. I do hope, in future at
least a particle of that enterprise, ini-
tiative and enthustasm would be shown
when it comes to the demands of
Government employees and other sec-
tions of our working people.

Here I oppose this unjust, repugnant
insulting measure, which is an affront
to ourselves and ap affront to the
nation

SHRI CHITTA BASU: At this stage
I rise to point out something.

THE VICE-CHAIRMAN (SHRI D.
THENGARI) . Please be very brief.

SHRI CHITTA BASU:
very brief, Sir.

The hon Minister sought to dis-
cover some element of support in my
arguments when I was speaking at the
first reading stage. I am sorry to dis-
appoint him, because during my
speech at the first reading stage I said
that even for the limited purpose of
secretarial assistance the present
measure is not going to help. It will
be a measure %o indirectly bribe and

I would be
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corrupt Members of Parlhament, and
without discussing the matter in grea-
ter detail at this stage I still say that
the measure now being proposed 1s un-
justiied and undesirable and will not
in any way help in the matter of in-
creasing the efficiency of a Member. I
oppose 1t strongly.

SHRI K. RAGHURAMAIAH: Sir, I
would like to submit that most of the
points have already been covered by
me. When listeming to Mr. Bhupesh
Gupta, I had a feeling that he was not
probably present here whep I initiat-
ed the debate on the Bill as well as
when I made my observations at the
end of the discussion of the first read-
mg. I think, if he reads back, he will
see that most of the points have been
covered by me earlier. But I would
only like to say this. Mr, Bhupesh
Gupta 1s so much worried about the
teeming hungry millions of the coun-
try, and 1t 1s true we are all equally
anxious. One would have thought
from his speech that he 1s opposed to
the grant of anything, to the grant of
allowances, even amenities ang facili-
ties. But the tenor of his speech was
different. I think, at the end of his
speech he wasg pleading for the
acceptance of the unanimous recom-
mendations of the Commuttee, If he
had been present here when I opened
the debate, he would have understood
that the cost of the unanimous recom-
mendations 1s roughly speaking nearly
the same as the cost of the measures
which the Government are implemen-
ting. In fact, if you have to give pro-
per secretarial assistance, 1t 15 much
more. Therefore, it 1s a case of Mr.
Bhupesh Gupta asking more for Mem-

bers than Government has thought fit
to give,

As regards Mr Chitta Basu, 1t took
him, I am sorry, two hours to discover
that what I said 1s wrong. I said at
that time that there was an element
of support for me. He kept quiet then

SHRI CHITTA BASU : I said that
even for the limited purpose of secre-

tapal assistance the present measure
will not help.
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SHRI K. RAGHURAMAIAH: It is Sir, I do not want to say anything
called in legal parlancé an afier- | more thap this much. I commend the
thought and I do not want to add any- | Bill to the acceptance of this House.
thing to it.
THE VICE-CHAIRMAN (SHRI D.

With regard to Mr. Rajnarain, I am | THENGARI) : The question is:
sorry he is not here. He has quoted
extensively from the Father of the “That the Bill be passed.”
Nation. I am very glad he did it.
But he did not quote one thing that The motion was adopted.
the Father of the Nation has said. He
has said, “Stop violence, either physi- THE VICE-CHAIRMAN (SHRI D.
cal violence or mental violence.” The | THENGARI): The House stands
Father of the Nation pleaded for non- | adjourned till 11 am. tomorrow.
violence in the use of words also. I

hope he will read that chapter every The House then adjourned
day before coming tg the House and at five minutes past six of the
then benefit himself and other Mem- clock till eleven of the clock
bers also. on Thursday, August 14, 1969.
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